
P.A.C. No. *a 
> 

PUBLIC ACCOUNTS COMMITTEE 
(1968-70) 

EIGHTY-FOURTH REPORT 

(FOURTH LOK SABHA) 

[Action taken by Govemmknt on the Recommendadons 
of the Public Accounts Committee contained in 

their 39th Report (Fourth Lok Sabha) relating to 
Minfstry of Education, Commerce and 

Works, Housing and Supply.] 

L O K  S A B f a A  S B C R B T A R l h T  
NSW DBLHI 

December, 1#9/Pcwaa, 2891 (Eaka) 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUBLICATIONS 

---. . 
SL Naw of Agent Agency S t  Nune of Agent WCY 
No. No. No. NO. 
- 

ANDHRA PRADESH 

Q.R. W h m i  athy Chetty 
and Sons, &nanl Met- 
chnnn and N e m  A@cnts, 
N- Chandraghi, 
CLttoor District. 

Wertun Book Depot, pan 
BwGauhoti. 

GUJARAT 

j. Vijay Stores, Station Road, 
Anand. 

6 Tba New Order Boek 
Compwy, Ellis Bridge, 
Ahmaimbad-6. 

8. Modern Book House, Shiv 
Vilos Palam, Indm city. 

10. The International Boat 
HOW (Private) L i e d ,  

9, Ash Lane, Mrhnma 
W h i  Road, Bombay-I. 

I;. The Internatiaul Book 
SerPia, Daxrn Gymkhana, 
PwM-4. 

Charles b b m  & CW- 
pmy, 101, M d a *  
Gnndhi Rod, Oppoede 
Clock Tmer, Fan, 
Bhnbay. 

The Cumnt ~ o o k  Ho~uc,  
Mmti  m e .  Rnghunath 
W a j i  Street, Bombay-I 

Deccon B~ok St&, Fer- 
w o n  College Rwd, 
Poona-4. 

Ws. Uaha BookDepot, 
SSjlA, Wira Bazar, KhPa 
House, Girgmm Rosd, 
Bombay-z B.R. 

Information Cbntrc, 
G o v ~ e n t  of%j~stban, 
Tripolin, Jaipur Cit::. 

LrITAR PRADESH 

Sarstik Indurrrial Works, 
59, Holi Strew, Mcuut 
City. 

LRW Book Compmy. 
S d u  Pael Mys.  
M . h . b d - r .  

Mls. M w i  Book How, 
8-B. DM m e ,  



LdU - For Read 

1.7 3 ask t a k e  
1 . 9 ( i i )  5 d e l e t e  " x i l l t '  
1. ln 6 d.21ete " o x t "  

,:?fist, rnc- c o n s t r u c t  ion 
t ion  

- 4 in:;?rt " t k t "  h.-tw?an 
,.tit 

A e. , 15.i " t h e "  
l.4L 

- 
3 C q r r 9 r a t  i o n  *2cnqi t t~?e  - 2 of  lst aztr t ak:- 
f x t h : . r  
irif orm-  
-:, t 1 3n 

L a s t  bu t  nnr; l i n t :  m!er  o c c ~  c c z ~ > a t  Ion  
remarks .clurs,  angain;t 
s~ r i : : l  n ~ r n t , ~ r . Z  
L r ~ . r t  r g ~ ~ r < m - . q  .!- 9 h i - a l t h i  h e d t  hy 
~t i n n  
l i n ~  S m;dr rm:-rks q u , i t , t c r  s ~ I ; u : ~ ~ . , L T !  
c o l u ~ r ~  ng&in: ; t  sr. 
n u ~ t  rr 3% 'r 3.3 - ? ',,J1.2t .: ion' '  
l i n t  I. of 1: * iris 2rt. "tt ,nt" betx6i ;n  
r k c m ~ ~ : ! ~  :. ti::!. ' : f  nr?t 11 t l t n C 1 t  

- d r  - ! r: 1 s 
p u t  llhacowm .,,.,,c!,; ‘ - .t ion" :t ti-;,: t o y  
Action t a k t : n I i n t z ,  15 inn:i.!lu:it.-i i n n d e q u ~ c y  
1. 19 6 ,i, l . d t  ..: t t n u t "  
1.11 1 n r  f qr 
1.26 13 w v e d  n ~ o v s d  on 



CONTENTS 

CHAPTER IV. 

REPORT . . . . . . . . .  
Recomm:ndationslObservations that have been accepted . 
Rcc~mmendationslObservations which the Committee d o  

not desire to pursue in view of the replies by Government . 
Rec~mm:ndationsiObscrvations replies to which have not 

teen scccpted by the Committee and which require reitera- 
tion . . . . . . . . . .  

R :c rmm:ndationslObservat ions in respect of which Govern- 
m:nt have furniqhed interim replim . . . .  

Sixmar! of main Rec~mmendations~Conclusions . . 



PUBLIC: ACCOUNTS COMMITTEE 
( 1969-70) 

CHAIRMAN 

Shri Atal Bihari Vajpayee 

2. Shri Syed Ahmcd A@ 
3. Shri Bhapban Das 
4. Shri C. Chittibabu 
5. Shri K. G. Deghmukh 
6. Shri BimalLmti Ghosh 
7. Shri I(. M. Koushik 
8. Shri Mohan Swarup 
0. Shri H. N. Mukerjee 

10. Chaudhary Kitiraj Singh 
1 1 .  Shr~mati Sushila Rohatgi 
12. Shri Rani Awtar Sharma 
13. Shri Rm~shckhar Prasad Singh 
14. Shri Trtyappa Ffari Sonavane 
15. Shri Ralgovind Vcrmn 
16. Dr. Z. A. Ahmad 
17. Shri .4. P. Chattcrjcc 
18. Prof. Shnnti Kothari 
19. Shri S. S Mariswamy 
20. Shri G .  11. V. Momin 
21. Shri N. R .  M.  Swamy 
22. Shri Tarkeshwar Pande 

Shri A. L. Rai. Deputy Secretary. 

Shri K. Scshadri. Under Sccrefaw. 

( iii ) 



1, the Chairman of the Public Accounts Committee as authnsed by 
the Committee, do present on their behalf this 84th Report on the Action 
Takcn by Government on the recommendations of the Public Accounts 
Committee contained in their 39th Report (Fourth Lok Sabha) A p  
propriation Accounts (Civil) 1966-67 and Audit Report (Civil) 1968 re- 
lating to the Ministrics of Education, Commerce and Worlo, Housing and 
Supply. 

2. On the 7th Junc, 1969 an 'Action Taken' Sub-Conmittee was 
appointed to scrutinise the replies received from Government in pursuance 
of the recommendations m ~ d c  by the Committee in thcir earlier Reports. 
rhe Sub-Con~m~ttee was con5trtutcd with following Members:- 

1 .  Shri N. R. M. Swarny., Conl.et~er. 

2. Shri H. N. Mukcrjcc 
3. Shri K .  M. Kourhik 

9 4. Shri 'Taya;~p;~ Hari Scvnvanc. 
5 .  Prof. Shimti Kotturi 
0. Smt. Sushila Ktrh;~tgi. 

3. 7'hc draft Kcport was considcrcd and adopted by thc SULFCOIII- 
mittcc at thcir sitting held on the 15th November, 1969 and finally adopted 
by thc Public Account\ Committec on the 6th Dcceniber, 19hY. 

4. For facility o f  rcfcrcncc the main conclusion/rccommcnciiin of 
the Cornnlittcc havc been printed in thick typc in the body of the Report. 
A statcrncnt shc)wing thc summary of the main recommendations/observa- 
tions of thc ('ommit[ce is appended to the Report (Appendix). 

5. 7'11~ C'onlmittcc place on record their spprccii~tian of the assistance 
rcndcrcd to them i n  this matter by the Coniptrollcr and Auditor Grncd 
of India. 

New DEI.I:I; ATAL REHARI VAJPAYEE, 



CHAPTER I 

REPORT 

1 .l. This Report of the Committee deals with Action Taken by Gov- 
ernment on the recommendations contained in their 39th Report (Fourth 
Lok Sabhn) on the Appropriation Accounts (Civil), 1966-67 and Audit 
Report (Civil), 1968 relating to Ministries of Education, Commerce and 
Works, Housing and Supply which was presented to the House on 19th 
February 1969. 

1.2. The Action taken notes/statements on the recommendations of 
the Comnlittee contained in this Report havc hcen categorised under the 
following hcads: - 

I . ? .  l'hc ('on1rnitrc.c liopc that find rcplics in rcg:ird to thout' rccrm- 
~nend;rtion\ t o  which cwly lntcrinr rcplic\ h:wc so far ken furnished will 
I ~ c  suhn~i~tcd to tlie:n c~ycditiou\ly dtcr. pcttirig them vctted by Audit. 

1.5. t h i n g  May, 10(,1 to JLIII ,  I W i .  the k l h i  Adn~inistration nc- 
quirrd 17 picccs of land nt n cost of Ks. 42.90 lakhs for construction of 



b&dings for various schools in different p r t s  of Delhi. Till February, 
1968, however, construction work were in progress only on  7 of these 
sites, and no construction work had yet been started on the remaining 10 
sites. In the meantime, the Delhi Administration paid hire charges 
amounting to abut Rs. 4 lakhs during the period 1961-62 to 1966-67 
for tented acconlmodation for the schools for which these sites were ac- 
quired. 

1.6. Commenting on this case, the P.A.C. made inter-alia the follow- 
ing observations in paras 1.9 to 1 . 1  1 of thcir 39th Report: 

"1.9. The Committee find that out of the 17 plots v;hich the Dclhi 
Administration acquired for school buildings bctwccn !YO1 
and 1966 at a cost of K\. 32.90 lakhs. construction hiid bccn 
started only on scvcn plots. I h c  Curiiniltrcc ;~lso note that 
out of six premiscs acquircd at :I co\t of l h .  ?h . JS  l a h k  tivc 
haw not bccomc available to the :ldniinistr:~ticm for ~.1i(w1> 
even after two to six ycars due to thcir continued accup;ition 
by tcnantb/squattcrs. N'hilc thc C'omrnittec arc #lot avcrse 
to the acquisition of sites for building schools at suit~hlc pl:~:cs. 
they cunsidcr that this should he done only idtcr ~ l i c  most 
carcful advance planning and thorough investigaticm of the 
suitability of the site lest latcr on Governn~ent find that the 
rcquisi!~ multi-storeyed building, ;IS in thc care of site, on 
Ntcholsv~ Road and Kimri 13:1z:1r. carincr1 he put up." 

"1.10. Thc Coniniitter thereforc conGdcr that. wherc a building 
is b:ing acquircd for a school. special care should be tahcn to 
ensure that either Govcrnmcnt get vacant possc\sion c,f it 
forthwith or b) ;I s;.ccificd date. Whcrc the prcnliws t o  hc 
acquired are in  the occupation of tcnants/squattcrs, lirni ar- 
rangerncnts should hc mxic beforehand with the Dclhi Dcvr- 
lopment Authority;'Delhi Municipal Corporittion tvho are 
responGble for Slum Clc,irancc for thcir vacation of the sitc 
by a snecificd datc" 

"1.11. In respect of the slr premises already acquired by tho 
Administratron whrch continue to be occupied by tenants/ 
squatters, the Comni~ttcc consider that Government should 
have purwed the mattcr more vigorously, particularly with the 
Delhi Development Authority/Delhi Municipal Corporation 
who are in charge of slum clearance work, so that dtemativc 
accommodation for such of the tcnants/squatten who were 
eligible for it, could have been found expeditiously " 



1.7. In action taken notes dated 26-8-1969, and 24-9-1969, the 
Ministry of Education have furnished the following replies to the 
Committee :- 

Para 1.9 : "Necessary instructions have been issued to all Union 
Territories including Delhi Administration." 

Para 1.10 : "Necessary instructions have becn issued to Dclhi 
Administration." 

Para 1.11 : "The recommendation has I)ccn noted for future 
guidance and Delhi Adr~~iniktrntion has becn asked to ask 
requisite action expeditiously in future." 

1.8. The Conmitwc asked for infolm;llion to bc furnished on the 
following point5 arisinr out of their obwrv:~tions in  the 39th Report : 

( i )  7'hc latest psition in regard t o  thc construction of buildings 
on the 1 0  plots whercr construction had yct to start when the 
P.A.C. last wcnt into the matter. 

( i ~ )  U'hcthc~ the 6 plots urldcr occupation by squatters/tenants h,rd 
been cleared. 

( ~ i i )  H'hcther plan\ for construction (I! huild~ng for schools in tcnred 
accamnlodat~on h;id heen h w n  up. 

1.9. Thc informiition furni+hcd by the Ministry of Eriucrrtion tltd 
Youth Scrvices is given below :- 

( i )  Out of 1 0  plot\ on which conctrurtion had not sti1rtr.d whtm 
thc P.A.C. last rcviewcd the postition. constructioc has con:- 
n~cnccd o n  4 plots. This includes only partly undcr occupa- 
tion by n factory. thc owncr of which has filcd a civil suit. 
Construction is likclv to start by thc end of November. 1969 
on anothcr plot, a rnojor portion of which is undcr occupation 
hy imnthcr fixtory who has taken the cases to Civil Court. 
In anothcr casc. thC building plan has not yet bocn holiscd. 
The rcrnuining 4 plots arc still under occupation of squnttcrsf 
tenants. 

(ii) Out of 6 plots which were undcr occupation by squsttcn/ 
tenants. I has since h e n  clcarcd except for a partion occupied 
by a factory whose owncr has filcd a civil suit. A major 
portion of n sccond plot i q  under occupation of thc owncr of 



a factory who has filed awrit. In respect of the remaining 
4 plots, Delhi Development Authority have received some 
application from the squatters/tenants for alternative dot- 
ment. Their cases are being examined by the Delhi Develop 
ment Authority and action for clearance of the squatters will 
will be taken as soon as their cases are tinalised. The matter 
is being pursued vigorously with the Delhi Development 
Authority by the Education Department of Delhi Administra- 
tmn. 

(iii) Out of' 27 Ciovcrnment Schools run in tents in October, 1968 
14 schools have sincr: been housed in new buildings. The 
uresent number of purely tented Government schools i s  35 
which includes 3, new schools opeced durinf July, 1969. New 
huildinps are under cons!ruction fur 1.5 of thcsc schools. 

1.10. The Committee find that not much headway has been made in 
the utilisation of plots acquired by the Delhi Administration for  the con- 
struction of buildings for schools. When the position was last examined 
b~ the Committee, construction had not started a n  10 out of 17 ,plots. 
of which as many as 6 were under occupation by squatten/tenants. Ihc 
position now is that on 6 out of the plots constrnctiun ha. not vet com- 
menced 4 of the plots bein: still under occupation hy squatters and  
tenants pending alternative allolment to them by the Ilelhi Develoument 
Authority. The  Comwittee would like this question to be settled withot~t 
further delay. Ruildine work on the other 2 vacant plots should be under- 
taken speedilv. 

1.11. For  the future. the Committee trust that selection of sites fttr 

construction of schools would he most carefull! made, havine rceard t e  
their location and the prospects of getting vacant posses\ion thermf, flab 
without encumbrances being given preferenc:. 

1.12 The Coxmit t re  a l w  n v f ~  thnf at prewnt 35 cchmls ntn b\ 
Delhi Admibtra!ion arc still houwd in tents and that hui ldnc\  are under 
con~truction for 15 of thew srhool~ onl! 'I he C o m m i t t e ~  trust t h ~  
plans for houcme the remainine 20 srhnnh in pucca sfrurturec would vet 
~ 0 d e r ~ a ~  expediiburl? . 

1.13. In para 1.23-1.25 of their Thirty-Ninth Report (Fourth Lok 
Sabha), the P.A.C. had made thr folloning observations about 8 case & 



misutilisation of grant-in-aid given to Shanker College, Yadgir (Mysore 
State) :- 

"1. 23. The  Committee note that grants aggregating Rs. 1.01 hkhs 
given by Government and the University Grants Commission 
to the institution were found to have been misapplied o r  
misappropriated. The misapplication o r  misappropriation was 
suspccted by the University concerned in December, 1964 and 
got investigated by them in February, 1965, but the University 
Grants Commission became aware of the position for the first 
timc only in April. 1966. This suggests that the existing 
arnrngemcnts for liaison bctwcen the Commission and the 
Univcrsitics Icave much to bc dcsircd. The  Committee would 
likc in this connection to reiterate the rccornmendation in 
para 3.17 of thcir 1413 Kcport (Fourth Lok Sabhrt) that the 
I?l~ivcrsitics/Stotc Cio\.crnrncnts who y m a o r  grunts to  colleges 
shoald ;issume the responsibility for cniuring that such grants 
arc properly u~ilisetl and ;I working arrangements in this regard 
\ h ~ u l t l  br evolved h!. Ciovcrnmcnt in consultation with the 
authorities cnnccrned. The Conlniittee trust that edrly action 
1i1 jmplcmcnt [hi< rccommcndation will be  taken." 

"1.24. '1-hc ('ornrnittce aka notice that. lhouph the University advised 
thc L!nivcrsi~y Grant5 Commission in June. 1966, t o  initiate 
1cg;il p c r e d t n g 5  and pointed out specifically in AuLmrst, 1967 
chat the p ~ r t y  concerned was likely to alienate his assets and 
renclcr proceedinp~ infructuous, i f  they were delayed further. 
(;overrimcnt/tl,z C'onin6s4on h ; ~  not so far registered any 
civil or criminal case." 

'.1.35. 'i'hc Coninlittce considcr that in all such cases Government/ 
l ' n i x r ~ i t v  Gr.~n[s  Commis.;ion should press with grcatcr vipour 
their cl;~iw f o r  rccovcry from cnllcgc~/institutions which h w  
ruisappropri;~t'J thc g rmts  and initiate necesmry l c p l  
p r o c c c ~ l i r p  c\~xtlrtiorr4y. 7'hc C'onmittcc also consider !hat, 
i!l 5~1ch c:~\cs, thc ('imtral I ~ L I ~ C J U  vf Invt'5tiplion should 
i r i v c ~ t i c ; ~ ~ ~  thc !ll;lltcr with it $re:rtcr w n w  of urgency to 
f:tcilitatc tinirl\. :tction k i n g  taken. 'l'hc ('ommittcc hope that 
the <'.B.I. rcport on thc subjcct would \~ccomc a\itil.~ble without 
further delay and that. on its reccipt. Govcrnment would 
consider not only thc question of initiating criminal 
prmccdings spnimt thr collogc authorities for  misappropriating 



the money but also decide what action should be taken against 
the engineer and chartered accountants on the basis of whose 
false certificates grants were sanctioned by Government/ 
University Grants Commission. The Committee also suggest 
that Government should review in the light of the C.B.1.k 
report the general procedure followed for the relehse of 
central grants to colleges/institutions in order to ensure that 
such instances of misappropriation d o  not recur." 

1.14. In  an action taken note dated 27-8-1969. the Universitv Grants 
Commission hxvc furnished the following replies to  the foregoing 
observations :- 

Para 1.33: "The recommendation of the P.A.C. wcrc placed before 
tllc Commission. As desired by the Co~nmi\sion thc views of 
the Universities are being ascertained. The matter will 
shortly be again considercci by thc Cornrnis\ion. I t  may, 
however, be stritcd that according to usual practice the 
assistance of the Univcniticc/Statc Go\crnmcnt concerned is 
immediately sought by the Commission when a case of 
impropcr utilisation of grant is detected. Such assistance is 
generally available to  thc Commission." 

Para 1.24 : "In the case of  Shanknr College. Yadgiri in aicor:i:~ncc 
with the advice of the Central Ministry c f  1-aw. a bricf f r~r  civil 
procccdinys for recovery of  grants paid was sent to the Stiitc 
Education Department with a rcquezt that the caw may he 
entrusted to the Government C.ounsc1. The State Government 
has intimated that the case has becn handed ovcr to  thc 
Public Prosecutor and Government .4dvocate, Gulharga for  
drafting the plaint i n  consultation with thc Registnr,  Karnatak 
University. I t  has been dccided that ;In officer of thc 
Cornmiscion may visit Gulbarga with a rcprewntstive o f  the 
Karnahk University to asqist the Government Advocate and 
Public Prosccutor. G u l b a r p  for taking further s t e p  in the 
matter." 

1.15. T h e  Ministry of Education and Youth Services have furnished 
the following reply to paras 1.24 and 1.25:- 

"Although, the above recommendation of the Committee, taken 
by itself, concerns only the inPructuou% grants recoverable by 
the U.G.C. from the Shankar College, Yadgiri, ieferenccs have 
been made in the body of the Committee's Report to the 



recovery of the infructu~us grants paid by the Ministry to 
the College under the Campus Works Projects Schems for 
the construction of a Recreation Hall-cum-Auditorium in the 
College Campus." 

"In August, 1968, the U.G.C. had sent to the Government of 
Mysore briefs and copies of relevant papers regardmg grants 
paid by the .U.G.C. as well as the Ministry of Education to 
the Shankar College, Yadgiri, for entrusting them to the 
Government Pleader, Gulbarga, for preparing the draft of the 
notice to be served on the College management and the plaint 
to be filed in the Court. It appears, however, that all the 
relevant papers could not be made available immediately to 
the Pleader as most of them were in the custody af the C.B.I. 
Now that the C.B.I. seems to have completed its investigations 
and has filed a charge sheet in the Court of the City 
Magistrate, Bdngalore, on 21-4-1969, it is expected that the 
relevant records could be made available for the inspection 
of the Government Pleader. Necessary instructions have 
been issued to the State Government, the Karnatak University, 
the U.G.C., the S.P.E., and the Government Pleader, 
Gulbarga, for further progressing the case of the civil 
proceedings against the Shankar College management. The 
acsets of the Collcpe are also being ascertained through the 
State Government. The Government Pleader has also been 
requested to advise on the feasibility of filing a combined 
civil suit by the U.G.C. and the Ministry for the recovery of 
moneys due to them from the College, and the estimated cost 
of filing an independent suit by the Ministry for recovery of 
Rs. 21,000/- paid by it as grant to the College. if it is 
considered unavoidable." 

1.16. The Committee asked for the following further information :- 

( i )  

(ii 

what progrcss has been made in launching civil proceedings 
against thc management of the college. 

) whether on the basis of the charge sheet stated to have been 
filed by Central Burtau of Investigation, criminal proceedings 
are likely to be launched. 

(iii) whether thc assets available with the Management of the 
Institution have been ascertained. 

1.17. Intomtion on the foregoing p in t s  which was called for on 
14th October, 1969 is still awaited (Nov., 1969). 



1.18. The Committee deprecate the manner in which the case bas 
been processed by Government. Thoqh the Committee had eauIier 
impressed the need for launching necessary kgal proceedings with ex- 
pedition, the assets of the institution are still to be ascertnined and civil 
proceedings to be launched. There is also no indication available about 
tbe progrew of criminal proceedings. The Committee would like action 
on all these counts to be expeditiously taken and a procedure to be 
evolved to ensure that such delays do not recur. 

1.19. In paragraph 3.17 of their Fourteenth Report (Fourth Lok 
Snbha), the Committee had recommended that UniversitiesjState Govern- 
ments who sponsor grants to college should assume the rcsponsihilily far 
ensuring that such grants are properly utilised and that a working arrange- 
ment in this regard should be evolved by Government. This recom- 
mendation was reiterated by the Committee in paragraph 1.23 of tlrcir 
Thirty-Ninth Report. Though it is over 20 months since this recommcn- 
dation was originally made, the Committee observe that the Univrrsitp 
Grants Commission is still in the process of ascertaining the v i c w  of the 
various universities in the matter. The Committee would like the matter 
to be processed without further delay and a working arrangenicnt evolved 
expeditiously. 

1.20. In paragraphs 2.14-2.16, the Cummittec had commenml o n  
the working of showrooms opeced by Government 1!1 cer~,iin forqn 
countries in the following terms :- 

"2.13. The Committee rcgrc! to note that 0111 i:l l h  showroon~s 
which were opencd during 1957-58 to i9hO-67, wen 
showrooms on which over Ks. 13 lakhs ncrc >pent had to bc 
closed down. l'hou;h the C'onmittcc do not doubt the 
underlying p u r p w  of setting up the showrooms. namely, ro 
bring home to the countrie5 in A\ia and Africa the t h i n p  
that India makes and can export. the fact remains that, for  
want of follow up action, the objectives could not in a11 cases 
be realised. Had Ciovurnment taken care periodically to 
evaluate the contribution of each of the \howroon~i  towards 
the development of exports. vis-a-vis thc cx~~mci i tu re  incurred 
on its maintenance. they would have to rcalicc the 
imperative need for either improving thc quality and range 
of exhibits displayed o r  closing down some of the showltmms 
earlier. thcrcby saving the exchcquer a few lakhs of rupcec. 
The Committee cannot appreciate why Govcrnnlcnt did not 



avail of the opportunity in 1966 critically to review the value 
of the showroom at Khartoum vis-a-vis the expenditure 
incurred before committing themselves for three years to the 
lease of a new building for the showroom at a rent of 
Rs. 5,603 per month." 

"2.15. The Committee are keen that the lessons learnt in the 
running of showrooms should be put to good use by 
Governmcnt in evaluating other activities, undertaken at 
Government expense. in the name of promoting exports, SO 

that precious resources are not dissipated on activities which 
serve little purpose." 

"2.16. The Committee would like Government to ensure that the 
Govcrnnicnt-run-showroonic In K&ul and Bahrain do not 
bccomc expnsicc museum pieces and impose an indefinite 
li;~bility on Go~crnment. Government should ensure that the 
rangc and qual~ty of exhibit$ in thew showmorns serve the 
underlying purpose of evoking interest in India's manufac- 
ture.;. thereby improving export prospect%. Government 
~hould ,  in accordmxx with thcir policies, hand over the 
running of the chowroom\ to the State Trading Corporation 
at the c.~rlie\t opportune time." 

1.21. In thcir rcply dntcd lct Augu\t. 1969. the Minictry o f  Forei-gn 
Trade and Supply (1)cp;lrtmtnt of Foreign Trade) stated : 

"As expl;~incd b y  the Secretary of the erstwhile Ministry of 
( 'umnwce u hilc tcndcrinr e\  idcnce before the Public 
Accounts ('onin~~rrcc. the principal object of setting up the 
\howrcn~rvh in forcign countries was initially to create the 
imapc of new India ;ind then to crcatc interest abroad in the 
products of the country through t'isual Conirnercial Puhli- 
citv and trade information. The project was essentially pro- 
n1otion:il arid intrcductory. At the earliest pcwible oppor- 
tunity. Government moved on to the next qtagc of the effort 
viz., himding ovcr of Showroonis 10 the S.T.C. for being run 
on comnicrcial lines. \!'here this was not considered advis- 
ahlc, the Showrtx>ms were closcd down." 

"Thc o h w \ a ~ i o n s  rcconinicndationc of the Ccmrnittcc ha\c heen 
noted by Government. A copy of thig Ministry's circular 
lctfcr No. 7 ( 6 ) - M A  69 dntcd 2lst May, 1969 is enclosed 
(Anncxurc )." 

''There is no proposal with Government to open any new Show- 
rocnns.'' 



"As regards the Showrooms at  Kabul, Bahrain and Cairo which 
are still being managed by Government, final decision regard- 
ing closure or transfer will be taken soon." 

1.22. I n  a further reply dated 30th October, 1969. the Department 
&of Foreign Trade stated : 

"(i) Final decision in regard to  the Showrooms at  Kabul, Bahrain 
and Cairo, is expected to  be taken before the end of Decem- 
ber, 1969. 

(ii) The question whether the Showroom at Cairo should be con- 
tinued or  not is being examined keeping in view the fact that 
the foreign trade of U.A.R. is on Government to Government 
basis. 

(iii) Two senior officers of this Ministry viz., Joint Director and 
Joint Secretary visited the Showroom at Cairo and Kabul in 
November, 1968. and October, 1969. respectively. 

A note indicating the points in respect of Cairo Showroom brought 
out in Joint Director's report which is under considcrat~on of 
the Govcmnient. is e ~ c l o ~ A  ( Anncuurc ) .  

The Showroom at Kabul iva5 vicitcd by the Joint Secretirry only a 
1-..v days aso  nr;d :. Icirthcr ;;:)re uill iollou." 

1.23. The Committee und-rqtand from Audit that in iun intcrr-nli~listirial 
meelinp held in February, 196?. it was decidcd to transf2r thc shuw-room 
at Cairo to State Trading Corporation with effect from l i t  April. 1967. 
A grant-in-aid of Rs. 1.13 lakhs was paid by Government to  the Corpora- 
tion on 29th May. 1967 for running the show-room. This amount was. 
howevcr. rcfundcd h y  the Corporation to  Government in January. 1969 
fi.c. after a b u t  1 year and 8 month\ of its receipt) :IS the Minis:ry of 
External Affairs and the Corporation could not come t o  a s?ttlcment 
ahnut the <taff to be p:wcd a! the \h:w-room. The <'oipor:rtion had 
informed the Ministry in May.  1967 th3t. a< the existing nlanapcr., of the 
shout-room were of the \tatu\ of stctior, officers havinc no businecx 
experience they could cot hc entrusted with the responsibility of negotiat- 
in; any burines\ or contracts and th31. ;I\ wch.  thev necdcd to be replaced 
bv thc staff of the Corporation at the earlic\t. The Ministry of External 
Affairs. however. wanted thcir \taff to conticuc. In this connection. the 
Ministy of Commerce in on: of thcir note5 (datcd 281h Junr, 1968) 
ohscrved as follows :- 

"There is an unbridgeable culf between the External Affairs 
Ministry and the Starc Trading Corporation in regard to  the 
posting of  staff in the show-room. The Extcrnal Affairs 



Ministry insist on getting their own staff posted in the show- 
room and the State Trading Corporation desires to enjoy 
autonomy in this respect ro achieve their purpose. . . . . . . . 
In this tussle between the External Affairs Ministry and the 
State Trading Corporation over a long period, the show-room 
performance and the attainments of its purpose is only a 
matter of conjecture." 

1.24. During 3966-67 to 1968-69 Rs. 6.15 l a b s  (representmg pay 
and allowances of staff,. rent of show room, rotational display of goods, 
clearance of Goods etc.) was incurred on the maintenance of the show- 
room (vide details in the statement given below). The performance of the 
show-room during this period was. however. poor as indicated in the 
table below :- 

Rotational Display Vduc of No. of, hiarkct Sale 
gwd, on errqurles survcy 
display r e d  vrd 

at thc 
show- 
room 

Nufun of goods Pcriod of Rs. l'crronnl Through RY.  
display lcttcrs 

I. Miu. hand- 1 - 1  1-65 26,.16j z . 2 5  Xll. 816.00 
lOom hmdi- to 
d r  s Jan., 69 

2 Engineering I 5-8-67 57,942 1:- N11. 18,310-co up 
0-8 to to March, 6 3  

Jan., 69 no sdc c>r cn- 
qlury after 
that darc. 

- 4  - - - - - 

1.25. The following table shows the dtttalls of expenditure ~ncurred by 
the show-room at Cairo on p y  and nllowanccs of staff, rent of show-room, 
rotational display of good$, clcarancc of goodc, ctc .- 

Kr. Rs . Rs 

I'a!. and e l l o ~ . . n w  md off i~sontingcnc!  in- 
cluding rent d thc show-room z ~ X b  jo 191880 181130 

~otar i~na lDi sp lr~  . . . . . 830 830 - 



1.26. T k  Committee are distressed over the state of daln In regard 
to the showroom at Cairo. The s b o m m  was to have be- transferred 
to fbe State Trading Corporation according to a decision @ken by Govern- 
ment in February, 1967, but due to s dispute between Government und 
the Corporation as to the personoel who should man the showroom, the 
transfer has not materialised so far. Mesawhile, an expenditure of 
Rs. 6.15 1- has been i n c u d  on the showroom from 1966-67 to eud 
of 1968-69, with precious Little to show for it. Tbe rotntionsl difphys 
held in the showroom bave been meagre and the enquiries received even 
less impressive, as would be evident from the dPEa at page 11 of this 
report. The Committee would like Government to emmine whether it 
would at all be worthwhile to continue the s h u w r ~ ~ m ,  in view of its m r d  
and tht fact that the foreign trade of U.A.R. is on Govenunent lo Govem- 
mcnt basis. Tbe Committee see much force in the okrvsthns of the 
Review Committee of S.T.C. (referred to later on in this report) that 
''showrooms are today a concept that has moved onn and tbat emphnsls 
should be switched over to the modern concept of promotion thtough 
active participation in exhibitions, trade faln etc. This factor should. 
in the Committee's opinim, weigh with Government in coming to a 
decision about the continuance or otherwise of showroom at Cairo 

1.27. The Committee would also like final decisions about the con- 
tinuance of the showrooms st Kabul and Bahrain to be taken expeditiously 
b!- Government. 

1.28 Rcfcrr~nc to the u o r h g  ot h showrooms (a t  Lago$, Tehran, 
Bangkok. Beirut, l 'a~robi and Baghdad) u h ~ c h  were t~ ircn over by the 
State Trading Corporat~on from 15t April. 1967. the Commitice made the 
follou~n: obsmrrtlons in paragraphs 2 26 mil 7, 28 

' 2  26. The Conlrnittee are glad to note thar the rrcnd of booking 
of orders at all showrooms except at Lago, and Bangkok, is 
encouraging. The Committee would like Covcrnment and 
the State Trading Corporation to review critically the working 
of the \howrooms at L a p s  and Bangkok so as to evolve a 
witablc strategy to advance thc cause of exports. In parti- 
cular the cornmittec cannor overemphasiw the need for 
meaningful display of exhihits with reference to the r q u i r e -  
ments of the country and the export potential of Indin." 

"2.28. The Com~nirtee feel that, ~f the showroom9 are run 
cficicntl!- on business lines it should be p u i b l c .  before long. 
for the Sratc Trading Corporation to take over the entire 
financial responsibility for thew showrooms. Government 
should therefore review pcrindically the working of the show- 
rooms in consultation ~ i t b  the C o r p a t i o n  with p V ~ C W  to 



discontinuing the grant-in-aid when the showrooms become 
self-supporting." 

1.29. In  the^ reply dated 16th August, 1969, the Department of 
Foreign Trade stated : 

"2.26. Government accept the recommendation. The S.T.C. has 
intimated that the Reviewing Committee set up by Govem- 
ment has examined the matter at some length and has in their 
report submitted in July, 1969 recommended that the time 
has come to do away with show-rooms and instead invest the 
expenditure in new and modern promotional activities; topical 
displays of specific range of products Like textiles, shoes, 
engineering items, active participation in exhibitions, trade 
fairs, India weeks and sales promotion drives supported by 
catalogues, hmhures, etc. The Reviewing Committee is, 
berefore, of the view that it would be better to close down 
the show-rooms in their existing form and instead set up 
foreign offices in relation to local needs ielt and proven, in 
three stages-prospecting stage where the Manager functions 
as a roving salesman rather than a desk and sW-bound 
Manager from the very start; second, there we could probe 
into the neighbouring countries; and third, open fulfledged 
ofice only when the country and the area has fulfilled the 
promise and a strong tradmg base has been built. This 
recommendation of the Reviewing Committee will be 
examined by Government and a final reply will be submitted 
to the P.A.C. in due course." 

"2.28. Government accept the recommendation. The future 
working of the showrooms will be examined in the light of 
the recommendations made by the STC Reviewing Committee. 
Final dccision on thc recommendation will be intimated to 
the P.A.C. in due course." 

1.30. 1n' a further reply dntcd 27th October, 1969, the Department 
11f Foreign Trade stated : 

"The Review Committee., In its final report, hns not made any 
specific rccommendaticrn regarding the question of financial 
assistance from Gcwcmmcnt for running the showrooms. 
nK Committee has stated that an examination of the show- 
rooms that were hsrnded over to the Corporation rccrntly and 
a n  amitinp a decision on whether to continue thcm or to 
close down. would show that it would be better to close thcm 
in thdr existing form According to the Review Committee. 



showrooms ure today a concept that has moved on; the 
Committee: has reconlmended that the emphasis should, thcre- 
fore, be switched over to the modern concept of promotion 
through active participation in exhibitions, trade fairs, 'India 
Wteks'. cntalngue.~. brochures and topical displays on a 
specific range of products. The Committee has made specific 
reconunendations on converting the showrooms under the 
charge of S. T. C. into Sales Promotion Offices." 

"These recommendations are now under consideration of the 
Government. The question of financial assistance will be 
decided in the light of the decision taken by the Governmerit 
on the Committee's recommendations on the future of these 
showrooms." 

131. The Committee desire that Government sbodd take rn ~ l y  
decision on the recommendations of the Revie* Committee of State 
Tnuling Corporation for converting the showrooms iato Sako Promotion 
Offices. 

At the same time the question of financial assistance to be provided 
by Government to tbe St& Trading Corpomtion for running tbe sbow- 
moms should also be reviewed 

Acqur \i:r.)n of Land-l'urugruphs 3 1-3 1 7 ( S .Vos. 15- 1 7 )  

paragraphs 3.1-3.17. the Committee dealt with acquisition of a 
piece of site measuring 849.08 acres situated in village Mohammadpur 
Munirka under Section 17(i)  of the Land Acquisition Act, 1894, which 
provides for acquisition of waste and arable land. The award was 
a ~ o u n c e d  on 7th October, 1958 for Rs. 124 .m lakhs. Most of the land 
is now a built up area and forms part of Ramakrishnapuram. 26 land- 
owners who owned about 24 acres of land challenged the acquisition pro- 
ceedings in April, 1959 on the ground that it was not waste or arable land. 
within the meaning of Section 17(1) of thc Act, and that they had pur- 
chased the plots during 1953 to 1957 f r o m  a private company who had 
already acquired the land with a view to developing it  into a residential 
colony. In April, 1960. the case was decreed by the lowcr coun with 
costs against Government. The appeals filed by Govcrnment in Jdy .  
1960 and April, 1963 ucre alw d~si~ussed by the Appellate Court and thc 
High Court in August. 1961 and January, 1966 rrspectivcly. The 
Supreme Court were murcd undcr Article 133(1) of the Corwtitution for 
leave to appeal again\[ the invalidation of the notification issued u&r 
Seaion 4. The Committee made the following obervationp in pram 
graphs 3.16 and 3.17 : 



"The Committee would like to be informed in due course about 
the outcome of the proceedings initiated in this behalf." 

"The Committee reserve their comments on other aspects of this 
acquisition in view of the fact the matter is sub-judice." 

1.33. In their reply dated 21st August, 1969, the Department of 
Works. Housing and Urban Development stated: 

Para 3.16.-"The Special Leave petition filed by Government 
has been dismissed by the Supreme Court and Government 
are now considering what further action should be taken in 
the matter.'" 

Para 3.1 '/.-"Noted." 

1.34 In a further note dated 7th October. 1969. the Department of 
Works. Housine and Urban Development have stated that the final judge- 
nwnt of the Supreme Court was received on 20th November. 1968. The 
question whether fresh acquisition proceedin~s had to be initiated only in 
rccncct of the disputed land or the entire land was referred to the Ministry 
of 1 aw in Yovernber. 1968 The advice of the Ministry of Law is under 
rxnvinntinn. no final vicw has n \  vet been taken bv Gwernment. The 
1-aw Miniqtnf have inter-olio ndviwd that the question of Inw n i w d  some- 
what late in the present caw, nnmclv. that the notification may be struck 
dam only as recards the part relatinc to applicability of Section 17(1) 
nf the Act has since hccn advanced in another case. which i~ now pendinc 
in second appeal hefore the High Court 

1.35. On the question of fixation of responsibility for the lapses in this 
case. Govcrnnlcnt have stated in a note dated 2lst  Au-ad. 1969. 

"It appear5 thnt the fact whether the land was waqte or arable had 
not been verificd hv phvsical inspection at the time the 
acquisition proceedmp were initiated However. on the basis 
of information then available to Government. thc entire land 
was tnkcn tn he nral;te or arable Onlv on receipt of represen- 
tation\ from certain landownen. after iscue of the nntifica- 
tions. the land was ph~\icallv inspected Certain lands. which 
were fo~rnd tn he not U W ~ C  or arahlc were withdrawn from 
acquisitfon. 

The Officer who had suypested the acquisition nf the entire area 
under Section 17 of the Imtd 4cquiqitirm Act. 1894. retired 
from Govemmcnt service mmv war.; hack and is now no 
mare." 



1.36. Tbe Committee note that the notiliation k e d  under tbe Land 
Aqdsition Act for acquisition of pmpertr in this c a ~ e  bos been held to 
be invalid by the court and that appeals agninst its invalidation have been 
rejected. The Supreme Court dhmbed the special b v e  petition for 
appeal, in November, 1968. It is over a year since the Supreme Court 
delivered the judgment and Govenuaent have had snfficient time to 
study all the hplications of tbe judgement a d  decide on tbe fnrtber 
coarrse of action. The Committee would like Government to coneider in 
the light of tbe various judgements in thb case, whether it -Id be nscea- 
sary to regalarise the acquisition of dl the 840 acres or only the area 
which formed the subject matter of the dispute in court and h w h t  man- 
ner the acquisition should be regolarised. The Committee would also like 
to be informed of the extra ffibiiity for compens~tion that w d d  devolve 
on Government as a result of any arrsngements made in this behrdf. 
From the recital of the facts of the case given in the Tbhty-Ninth Report 
(Fourth LoL Sabha), it is evident that tbe case relating to the ocqubition 
of these properties was pmcesed at ditlerent stages by dilFemd Depart- 
ments of Government. It k, therefore, dWicult for the Committee to accept 
tbat the acqnisitloa proceed€ngs got invalidated only due to lapses on the 
part of one dficer who is now no more. The Committe would Ulre a 
comprehensive investigation to be made to determine tbe hpws th.1 
occarrred at the various stages at which the case nas handled and Bx res- 
ponsibiity therefor. 

1.37. Referring to the failure to act on the advice of the M~nrstry of 
Law while arguing the Government caw in the appeal before the first 
appellate court, the Committee made the following observation5 in para- 
graph 3.14: 

"The Committee also notice that, after the sub-iudpe had decreed 
the case against Government and the Ministry of Law had 
advised that it may not be possible to challenge the finding 
that the land was not waste or  arable, the matter was still 
pressed unsuccessfully ih the first appeal. It was only in se- 
cond appeal that Government raised the point that, even if 
the land was not waste or arable and the praceedinp under 
Section 17 were invalid. the validity of the notification under 
Section 4 would not be affected. The High Court. however, 
refused to entertain this plea 41 the ground that this w a ~  a 
new argument which Gavernment had not addrased tn the 
lower appellate court. Thc Committee omsidcr it unfortu- 
nate that the pounds of appeal were not properly formulated 
before the caw went to the firs1 appellate court." 

1.38. In their reply d:lted 21st August 1969. the Department of 



Works, Housing & Urban Development stated: 

"The advice of the Ministry of L a w  had been duly communicated 
to the Litigation Branch of that Ministry, who were in ctmrge 
of conducting the case in the court. The Government coun- 
sel did not, however, argue the case in the first appellate 
court, in accordance with the advice of the Ministry of Law." 

1.39. The Committee are surprised to learn UlPt Government c~mnsdl 
did not w e  the m e  In accordance with the advice of the Minbty of 
Law. Tbe Committee desire that appropriate Pctlon should be taken by 
Covenmeat to avoid recurrence of such instances. The Committee would 
also like to be informed of tbe action taken ryplast tbe Government com- 
sel who fafled to abide by tbe instructions/advice given to him. 

Expenditure incurred in excess of deposits for deposit w~orks-f'~i~ngraphs 
3.48-3.57 (S. NOS. 22-24) 

1.40. For works undertaken by the Central Public Works Depart- 
ment on behalf of private individuals, local bodies, public sector under- 
takings, etc. the full estimated cost of the work including departmental 
charges iq payable in advance to the Divisional Officer either in lump or 
in instalments. The outlay on such works is to be limited to the amount 
of deposits received and no advance of Government money for such pur- 
pose is permissible. An undertaking in writing is required to be obtained 
from the parties to the affect that they agree to finance an excess t h t  
may occur. At the end of June, 1967, an amount of Rs. 72.15 lakhs in- 
curred in excess of the deposits received was awaiting recovery from the ' 

p~rt ics  concerned. The Committee made the following observations ip 
p a r a p p h s  3.55-3.57 . 

" 3 . 5 5 :  The Committee ,trc concerned to find that the C.P.W.D 
incurred enpcnditurc on work5 executed by it for outside par- 
tic5 in excew of thc deposits received from these parties. I t  
is also regrettable that in some cases the Department is not 
able to sily whether the expenditure wac incurred after obtain- 
in? s p i f i c  assurance5 from the pnrticc that they woulJ nrc+r 
such cxccsq expcndit~ire. The Committee note that thc 
amounts to he re;~liccci frorn local bodies are particularly larw 
:~nd would likc sprcdv s t e p  to taken for their tealicition " 

"3.56 The Comnwtee note that the k ~ n r t m e n t  is takiny stcps 
in mnultatic>n with Audit. to furnish audited figures of ex- 
penditure tn thc part ie so as to realise the cxcess nmountz 
$pent. Thev would likc to ht informed i~hout the progrew 
made in this direction." 



"3.57: The Comniittee would like to impress upon Government 
that excess expenditure, whethtr incurred on  behalf of pri- 
m t e  parties or Government undertakings, constitutes an un- 
authorised advance of Governmcnt money. T h e  Committee 
would, thcrcforc. like Government to  consider whether in 
such cases. if &posits to make good the excess a re  not forth 
cornin?, interest should not he charged." 

1.41. In thcir reply the Dcpnrtnient d Works. Housing dr Urban 
Development have stated:- 

"3.55: As regards the recovery of the dues from the local bodies. 
the Iwgest amount recoverable is from the N.D.M.C. A s  thr  
P.A.C. have alrcadv hecn infomied. the N.D.M.C. have link- 
ed the payment of the due\ with their own claims against 
the C.P.W.D. which remain to he settled. With a view to 
clearing the outstanding amounts on both sides it was decitlg. ' 
that the account, of both the C.P.W.D. and the N.D.M.C. 
should be examined by ;I te;m of auditors. one from each side. 
The Accountant Gener;~]. Commerce. Works Rr Miscellaneous 
w;is requested to make available the senices  of a suitable .4c- 
colrnts Officer to  act a \  auditor jointly with the Examiner of 
the Local Office Account< of the Y.D.M.C. for adimtinrr the 
claims and counter claimz bctwcen the N.D IM C .  and the 
C.P.W.D. The Cnm~tro l le r  and Auditor General of Irlciia 
has recentlv sent a p;~riel of three nanicz from which onc name 
is k i n e  selected :rnd the work of ioint verific:~tinn of arcortnt 
will then proce~,d and will he finnlised n \  exrlv n\ nowihlr A F  
reoards othcr particc. note< ar:~inct Scri;ll Y ~ ~ m h e r  1 3  nrnv 
kindly hc ncn~scd On thC rubstantivc irw,. involved. ins- 
truction$ arc hcinr i w c d  !o thc C P N' D t r l  keep a constant 
watch on the prom. \  o f  expenditure on dcnosit work? and 
to takc timely nctinn for ohtaininr furthe! d c m i t ~  f rm the 
concerned partic. dcpcrldin!. on the ;~ctnal ~ttilivltion of cnrlier 
depwits :tnd c\tiv?ate< of :idditional rcqu;rrr,lcnts " 

Para 3.56. A statement of ;iccount hat hecn prepared and \rnt to Audit for 
verification in respect of tht. fvllowinc puhlic ~rndrr t  n k' trip: 

1. Hindustan Insccticidcs RT. 17,876.93 
2. National Phvzical I.;th Rq 2.774.24 

3. Univer\it! Grant\ Commitzion Rz. 20204.30 
The fieure< in rcsprct of thr rcmaininp parties to  the extent of 

Rs. 5.1R.650.17 have been pot verified from the Audit and thc demands 
have becn prcferrcd nminqt t h .  v:~riou\ parties. The%c demands arc k i n e  
pursued vimrrcwth wit11 .i 1.ic.u 10 pet fhc pavnlentz cleamci, 



As regards the recovery of the amount (Rs. 39,927) from Janapath 
Hotels, it has since been verified that the amount now outstanding is 
Rs. 9039.75. Efforts are being made to rmlise this amount from the Hotel 
authorities as expeditiously as possible. 

Para 3.57. In the case of local bodies such as the N.D.M.C. and the D.M.C. 
as well as the Delhi Electric Supply Undertaking the deposit works arc 
carried out on a reciprocal basis. Therefore if the C.P.W.D. insist on pay- 
ment of interest in the case of the local bodies, they would in turn bc 
liable to pay interest to them on expenditure in excess of the amounts de- 
posited. It may also sometimec happen that the amount deposited is in 
excess of the actual expenditure incurred, in such cases the parties concern- 
ed may claim interest on the balance amount deposited by them. How- 
ever, the matter is be in^ further examined in detail in consultation with 
the Ministry of Finance and a furthcr rcport will be submitted to the Puhl; 
.Accounts Comrnittcc." 

1.42. In regard to the question of charging interests on expenditure in- 
currcd on deposit works in excess of deposits. the Committee note that the 
following procedurc obtains in the State of Tamilnadu: 

"Thc Public Health Enrincerin? Department undertakes water s u p  
ply nntl ccw;~gc works on bchaif of municipalities, local bodies. 
etc. The cstimntcd cxpnditure on these works is required to 
to hc deposited in advance with Government by the local bodies. 
.An\ c r c c s  cxpcnditurc over the amount deposited has to be 
paid to Govcrnrncnt irnmcdiatclv; Otherwise intercst varying 
from 3 to 61 p.r cent ic chnrped on the duec. Them is delay 
in rccowrinc the amounts clue from local bodies. Aginst  
R<.  8.37.46 lakhc spent on 160 works cxccutcd durine 1959- 
60 to 1967-68. thc amount rccovcrcd from the local bodies 
Re. 7.26.84 Inkhs. Rs. 1.30.17 lakhs fialancc of Rs. 1.10.62 
lakhs p l u ~  intcrcct of Re. 9 . 5 5  Iakhsl are still (Dcccmbtr 
1968) to hc rccovcrcd." 

(Pnrqroph 5 1  o f  .\urlit Rcport. 196O of Government of Tamil Satlu) 

1.43. The Committee undcRtnnd from Andit t M  the serricn of an 
MCCW from tbe Audit Department have bccn mode avdhbk t~ tbt  Central 
WO* ~~t h coanectlnn with .d)udm& of c b  md counter- 
ckhas bchrcm Central PmMk Workg rlcparhwnt md New Delhi Munici- 
p.1 Corpmthn The Committee hop lhrt djastarmt of c h h  and mm- 
ter-~bhnn hrhrcca tbt two o-nimtbnq w ~ o l d  M,W be exptdhcd. Tbr C m -  
m ~ r r ~ p l i d I i k c t a ~ c b l & p r o l [ r c \ a I n t h b r r R a d .  



1.44. The Committee note the progress made in verification of amunQ 
in respect of deposit works executed by the C e d  Publk Work8 Dcper(- 
ment on behalf of the other parties. The Committee d&t that tbe W 
veries due from the parties as shown by the verified accounts &odd be 
made expeditiously. 

1.45. The Committee note that tbc question of cb@ng intenst hdm 
local bodies on expenditure incurred in excess over the mount depdted 
with the Central Public Works Department is being farther exambed in 
consultation with the Ministq of Finance. The Committee understand that 
in Tamil Nadu interest is charged by the Public Health Engineering Depart- 
ment on outlay on deposit works incurred by them in excm of tbe dcposb 
received from local bodies. The Committee desire tbat Government sbould 
make a study of the procedure followed in this behalf by Tamil Nadu and 
other State Governments and thereafter evolve a suitable pr-. 



CHAPTER I1 

RECOMMENDATIONS/OBSERVATlONS THAT HAVE BEEN 
ACCEPTED BY THE GOVERNMENT. 

The Committee find that out of the 17 plots which the Delhi Athimis- 
tration acquired for school buildings between 1961 and 1966 at a cost of 
Rs. 42 -90  lakhs, construction had been started only on seven plots. The 
Committee also note that out of six premises acquired at a cost of 
Rs. 26.48 lakhs five have not become available to the Administration for 
schools even after two to six years due to their continued occupation by 
tenantslsquatters. While the Committee arc not averse to the acquisition of 
sites for huilding schools at suitable places, they consider that this should 
be done only after the most careful advance planning and thorough 
investigation of the suitabilitv of the site lest later on Government find that 
the requisite multi-storeyed building, 2s in the case of sites on Nicholson 
Road and Kinari Bazar. cannot be put up 

(SI. No. I-Pars 1.9) 

Necessary instructions have been icsued to all Union Territories in- 
cluding Delhi Administration. (Annexure) 

[Ministry of Education & Youth Services O.M. No. 22-1169-RSE-5 dated 
28th August. 19691. 

(i) The stcpc taken by Government to clear the plots of squatters. 

High levcl meetings have heen held hv the Chief Executive Councillor 
Dclhi to discus5 the prohlems connected with the construction of schools 
buildings. and removal of the squatters from the sites acquired for Govern- 
ment schools. The C.E.C. has also strcsscd the urgency for clearance 
of the quattcrs in these meetings. 

A prtion of the acquired site at Annr Kothi, Malkapanj which was 
under unauthoriwd occupation of 103 families has since heen cleared. In 
rwpect of thc other sites. k i h i  Development Authority hnve received 
applications fmm the squatters/tenrnts for alternative nllotmmt. n K i r  



cases are being examined by the D.D.A. and action for clearance of the 
squatters will be taken as soon as their cases are finalised. The matter is 
beings pursued vigorously with the D.D.A. by Education Department of 
Delhi Administration. 

(ii) the latest position in regard to the construction of building on the 10 
plots where construction had yet to start when the Public Accounts 
Committee last went into the matter. 

The requisite information is given in Appendix 'A'. 



APPEND IX-I A' 

NO. ~ ( i i )  the latest position in regard LO cotutrucria o/ buildings on the 10 
plots where construction had yet to srart whm  he Public 

Accounts C d t t e e  last wsnt into the matter. 

Serial Name of Site 
No. 

Latest position 

I Land at South West of Pataudi The building is under constmc- 
House. tion on this site and is scheduled 

for completion by the end of 
1969. 

2 Dunlap Bulding, Nicholson Road. The building is under construc- 
tion on thls site and is scheduled 
for completion by the end of 
1970. 

3 Kr~shna Park. Gdhinagar. . The bmlding is under construc- 
tion on this site and it will take 
about I 3 month  for completion. 

4 Koshan Area Paints (Roopnagar) . Builling plans have been sent 
to the M.C.D. for approval 
Contract has been awarded for 
construction of new building 
on the vacant portion of the 
property whxh is under 
possession of the Directorate 
of Education. The work is 
likely to start b , f~ re  the end of 
this month. 

5 h~ Kothl, -g. . 'The building is under consuuc- 
tion on the rtion which has 
been cleare S" of squatters re- 
ccntly. It is scheduled for 
completion by December, 1970. 

6 Kicuui Bazaar, Hlveh Khan &man The sire was under use of the 
Khan. Govt. Girls Higher Secondary 

School, Klnari B a a  in tents 
till the completion of new 
building at G d i  Jog Dhian 
Dcwun Hall. 



~- -- -- 
Serial Name of Site Latest position 
No. 

A fresh design of the building 
which provides 20 Rooms and 4 
Laboratories has been prepared 
by the Senior Architect (DA) 
C.P.W.D. T h e  safe bearing 
capacity of the soil is being 
tested by the C.P.W.D. in 
consultation with the Director, 
CShiRS, Exhibition Ground, 
New Delhi. Decision about 
the particular type of the struc- 
ture to be erected on this site 
will be taken on receipt of the 
test report. 

7 Pataudi House, Daryaeanj (pur- Eviction proceedings against 
chased through Negotiations). the t h r x  tenants residing in the 

property under the Public Pre- 
aises (Eviction of unautho- 
rised Occupants) Act. 1958 
are till in progress in the 
court. 

8 Zeenat Mahal, La1 Kuan (purchase A portion of the property is still 
from Puniab Government) under occupation of tenants 

Eviction proceedings under the 
Public Premises Act. 1958 
arc in progress in the court. 

Tenders invited b\. rhe CPWD 
for demolirion of the old build- 
ing under our possession and 
rcconstrucrion of a new build- 
ing have not been successful 
so fur. This is chiefly due to  
the difficulties in the transpor- 
tation of the material to the 
site which is located in a 
densely populated area. Efforts 
are being made to fix up the 
contract by giving assurances 
in I-egard to the free access to 
the site for transportation of 
material. 

9 Kalan Mahal, Davagani (Acquired) The matter is under consideration 
of the Delhi Developmem 
Authority for provid~ng altcr- 
native accommodation to the 
famiha residing on this site. - - -  - - - - - -  - - -  



Serial Name of Site 
No. ' 

Lateat position 

10 Rulbali Khana 

In terms of th: award of the 
Land Acquisition Collector. 
alternative accommodation is to 
be given to there families before 
their dispossession. 

. This comprises of two properties 
(i) Acquired property and (2) 

Evacuee property purchased 
from the Ministry of Rehabili- 
tation. The acquired pro- 
perty is under our possessicn. 
Displaced families in the Eva- 
cuee properties are still to be 
removed. 

C.P W.D. authorities have been 
asked to examine possibility for 
construction of building on the 
vdcant portion. 

- - -- - - - - -  



ANNEXURE 

IMMEDIATE 

PAC RECOMMENDATION 

MWISTRY OF EDUCATION AND YOUTH SERVICES 

New Delh,  the 16th A 14gust. 1969. 

To 

The Heads of Education Departments of all Union I'enitories. 

SUBJECT: Recomnendatioru of the Plchlrc Accounts Cornmitree c-ontain~d 
in 39th Report (Fourth Lok Sabha) on para 36 oJ Audir 
(Civ i l ) ,  1968. 

Sir, 

I am directed to forward herewith a copy of recommendation No. I .9 
made by the Public Accounts Committee in their 39th Report (Fourth 
Lok Sabha) on para 36 of thy Audit Repon (Civil ). 1968, and 10 say 
that Government have accepted the recommendation. Its contents may 
please be noted for guidance and action. 

Yours faithfully. 

The Committee therefore consider that where a building is being acquir- 
ed for a school, special care should be taken to ensure that either Gnvcm- 
rnent get vacant possession of it  forthwith o r  hy a specified date. Where 
the premises to be acquired are in the occupation of tenants/squattcn. 
firm arrangements s h a ~ l d  be made before hand with the Delhi Develop 
ment AuthorityIDelhi Municipal Corporation who are responsible for 
slum clearance for their vacation of the site by a specified date. 

( S .  No. 2-Paragraph 1.10 1 



Adba T a b  
[Ministny of Education & Youth Services O.M. NO. 22-I/@-BSE-5, dattd 

26th August, 1969.1 

Necessary instructions have been issued on 16th August, 1969 to Dehi 
Administration ( Annexure). 

2. The Delhi Administration have informed thet they have taken up 
the matter with the Delhi Development Authority, who have received 
applications from some of the squatters/tenants for alternative allotment 
of sites in the slum clearance colonies and D.D.A.'s Residential colonies 
for vacating the Governmcnt properties meant for school buildings. Their 
applications are under consideration by the D.D.A. Action for clearance 
of the site\ will be taken as soon as these cases arc finalised. 



IMMEDIA T E  

PAC RECOMMENDATION 

NO. F.22-1/69-BSE-5 

MINISTRY OF EDUCATION AND YOUTH SERVICES 

New Delhi, the 16rh August, 1969 

The Secretary (Education), 

Delhi Administration, Delhi. 

SUBJECT:  Recommendations of the Public Accounts Con~n~it ter conrained 
in their 39th Report (Fourth Lok Sabha) on paragraph 36 o f  
Audit Report (Civil), 1968. 

sir, 

I am directed to refer to my D.O. letter of even number dated the 
3rd April, 1969, forwarding the recommendations of the Public Accounts 
Committee on paragraph 36 of the Audit Report (Civil), 1968 rclating 
to ''Delay in construction of buildings and avoidable expenditure on hir- 
ing of rents", for your comments. 

2. This Ministry has accepted all the recommendations; copies of action 
taken reports submitted to Public Accounts Committrc arc enclosed. The 
contents of the recommendations may hc not-d for  guidance and ncccssary 
action to implement the recornrncnd:ition takcn. 

Yours faithfully. 

Sd.1- Ulrder Setretarv. 



In respect of the six premises already acquired by the Adminiatration 
which continue to be occupied by tenants/squatters, the Committee consider 
rhat Government should have pursued the matter more vigorously, parti- 
d y  with the Delhi Development Authority/Delbi Municipal Corpora- 
tion who are in charge of slum clearance work, so that alternative sccom- 
modation for such of the ten,mts/squatters who were eligible for it, could 
have been found expeditiously. 

(S. No. 2-Para 1.1 1 ) 

The recommendation has bccn noted for future guidance and Delhi 
Administration bas been asked to ask requisite action expeditiously in 
future. 

lMinistry of Education & Youth Services O.M. No. 22-1/69-BSE5 dated 
26th August. 19691. 

Whether the 6 plots un& occupation by sguatters/fenants have since 
been cclared? 

The latest position in regard to these 6 plots is given in Appendix 'B'. 



APPENDIX ' B' 
S. No. a/Para I - I I PIease state whcthm rjlc 6 plot$ under occupotim by rht- 

squatters/tenants hawe since been clrared. -- -- -- 
Serial Name of site 
No. 

Remarks 

I. Anar Kothi, Makaganj . About 103 families have since 
been cleared from the acquired 
property. The work regarding 
construction of new building on 
this site has since commenced 

One factory stiU remains to be 
evicted from this site. The 
owner has filed a civil suit in 
the court which is being defen- 
ded by the Government. 

2. Roshanara Paints, Roopnagar . Out of 7978.4 Sq. yds. of land 
acquired, 2006.8 Sq Yds. are 
under our possession. Work.!.! 
for construction of a new 
building on this vacant portion 
has been awarded by the 
CPWD and is likely to start by 
the end of November, 1969 

Regarding the squatted portion 
the case is being defended by 
the Government against a civil 
writ filed by the owner of the 
factory who is in the occu 

of the land. 
3. Pataudi House, Daryaganj. All the families miding in test 

(purchased through negotiations). properties were called by the 
Commissioner Implcmenta- 

Eviction proceedings under the tion, Delhi l)evelopment 
Public Premises Act, 1958 are in I Authority, New Dclhi on 17th 
progress) in the court. July, 1969 to give their optlon 1 for acceptance of the ahern.- 

4. Zeenat Mahal, La1 Kuan (Pur- tive accommodation in i t h e  
chased from Punjab Govt.) Slum Clearance Cdonies an& 
Evictions proctedings under the DDA's Residentid Colonies 

in progress in the court. 
Public Premises Act, I 958 are in order to  vacate thc Govern- 

ment prrpzrties for conmruc- 
-- --- - --- 

30 



I Name of site 
No. 

5 -  Kalan Mahal, Daryaganj (Acqwred) formanon has been received 
Alternative accommodation is 1 from the D.D.A. that some 
to be provided in terms of LAC'S applications for alternative 
award. allotment have since betn 

received by them and are under 
6. Bulbali Khana, Turkman Gate. consideration. Action for 

(Evacuee property purchased clearance of the sites will be 
from Ministry of Rehabilitation). taken as soon as these cases are 

finalised. 
I 

Displaced families residing in the 1 
property are to be removed. J 

Recommendation 
As regards the delay in the commcncernent of construction of buildings, 

the Committee suggest that G o w r ~ ~ c n t  should prepare blue-prints of 
such buildings in accordance with the perspective plan so that construc- 
.(ion work can be started as soon as the financial sanction is received. The 
Committee nccd hardly suggest that, in preparing blue-prints for the 
schools, Government should ensure that the buildings provide well-lit and 
well-ventilated accommodation, with playing grounds where feasible. 

(S. NO. %Para 1.12) 
Acdom Taken 

Recomrncndation ha\ hcrn accepted and Dclhi Administration asked 
to prepale blue-prints for thc buildings programrnc of schools, kecping 
in view the recommendations of the PAC. 
!Ministry of Eclucat~on & Youth Service\ O.M. No. F.22-1 69-BSE-5. dated 
29th September, 19691. 

T h c  Cornnittcc arc concerned to find that as many as 57 out of 3% 
;$Id schools run by thc Administration are housed in tcnts, k i c k s  seven 
other private institutions receiving pants from Govcmmcnt. The Com- 
rilittce arc particularly distrccscd at thc reply scnt by thc Adrninictr:,t;on 
!o the Audit paragraph to thc cfTcc~. "Running n school in  tcnts is sonie- 
~.]lat cheaper than rising a building". bccausc of thr intcrcst on the capi- 
tal outlay of the building that would hc savcd thereby. Thc Comn~itrcc 
r:wsider that the first conccrn of thc Administration should hnvc k e n  
to provide hcalrhi and hygienic environment in  school^ for the future citi- 
rrns of thc country. 

(S. No. %Para 1.13) 



Whether pl- for the construction of buildings for schools in tented 
accomntodation have been drawn up ? 

The Delhi Administration have got adequate numbor of schematic 
designs (building plans) which are adopted for construction of school 
buildings as and when land is available with slight modifications. In 
October, 1968, 57 were running in tents. Out of these 24 Government 
schools have since been housed in new buildings. The present number 
of purely tented Government schools is 35, which included two new 
schools opened during July, 1969. The position regarding construction of 
buildings for these schools is given in the Appendix 'C'. 

A c i h  Taken 

The recommendation has becn noted £01 futux guidance and &!hi 
Administration asked to keep it in view while constructing school builtlings 
in future. 

[Ministry of Education & Youth Services O.M. No. 22-1/69-BSE-5 dated 
29th September. 19691. 



APPENDIX 'C" 
S .  No. 3/Para r . r3. Please state whether plans for the construction o/ build- 

i n ~ s  for schools in tented accommodation hove been drawn 
UP, 

Serial Name of Government School 
No 

Remarks 

Govt. Highcr Secondary School 
at :- 

Paraudi House, Darvaganj (Git I \ ) .  

Jhandewalan (Girls) I Shift 
Jhandcwdan (Bays) L I Shift ) 
Shahdara (BM) (Girls) I Shift 
Kohrus Nagar (Girls) II Shift } 
I.N.A. Colony (Boys) 

East of Kailash (GirL4) 

Gandhinugar (Girls) 

Adarsh Nagar (Girls) I Shift 
Adsrsh Nagtar (Lloys) I1 Shift } 

Inderpuri (Co-edu) 

Kirti N a p r  (Girl\) 

Ritha1.1 (1iur;d) Opencd during 
July, 1969 

Model ' I 'o~vnNn.z(Gir ls)  . 

Secmnpuri (C*cJuj 

Shiv Napr (Bo\ s) 

A new building is under construe 
t ion. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. (Work sus- 
pended on 

account of stay 
order from 
High Court). 

Tabular structures (Temporary 
Rooms) arc under construction 

Do. 

Do. 

Do. 

Do. 

Administrnti~e approval and ex- 
penditure sanalcm for construc- 
tion of Tabular Structures 



- -- 
Serial Nam: of Governm$nt School Remarks 
No. 

(Temporary Rooms) has been 
accorded to the C.P.W.D. Plans 
have been invited by the CPWD. 

17. East Park Road (Girls) I Shift 
18. a C o l e  (Boys) I1 Shift ) Do. 

19. Dev N a p r  (Girls) I Shift) The building occupied by Kanndi 
20. Dev Napar (Boys) I1 Shift ) College, Dev Nagar is likely 

to he vacated within 2'3 months. 
The Govt. schools will be housed 
in the school building at Dev 
Nagar on vacation by the College 

21. Surera (Rural) I Building plans have been prepared. 
22. Puth Khurd (Rural) Contracts have been awarded by 
23. Poorh Kalan (Rural) thc cPW) for construction of 
24. Tikri Khurd (Rural) new buildings at these places. 
25. 6anjhau;lla (Rural) (Girls) J 'l'hc uvrk is to stan soon. 

26. Dhaka (Girls) I Shift The building has already hem 
27. Dhaka (Boys) I1 Shift sanctioned for construction 

during 1969-70. Land has 
been taken over recently. L w -  
out plan is under preparation by 
the CPV'D. Building plan 
according to the Schematic 
Designs alre~dy prepared will 
be sent to the ,\lunicipsl Cor- 
poration oi Delhi for approval 
after finalisation of the lavclut 
plan. 

28. Ghumenhera (Rural) DO. 

24. Chancier Sagar (Girls) 1 Shift The building has been sanctinncd 
30. Chander Nagar (Boys) 11 Shift } fcv ctmsrruction during 1969-70. 

Sccricm 4 and 6 Sotificatwns 
u n J x  the I- ;I Act .  1891 have 
hccri publi~hed for s q u i  i t  ion 
of lard which is to be used for 
constructi,m of ncw 13uildinp. 
' Ibc pcscssion of the land will 
be taken over when the award i s  
announced by thc Land Acquisi- 
tion Collector. 

Schematic Design already pre- 
pared will he adopted for this 
building after preparation of 
the layout plan when the land 

- becomes available. 



35 
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Serial Name of Government School Remarks 
No. 
.- .- --- .-- 

?I. Bhola Nath Nagar (Girls) . . Do, 

32. Zeenat Mahal, Lal Kuan (Girls) 1 A building has been sanctioned 
I Shift. I for construction at Zemat 

Mahal, La1 Kuan during 1969- 
33. Zeenat Mahsl. La1 Kuan ( B ~ y s )  73. T h e  building plans have 

I1 Shlft. been prepared. The  site where 
(Working presently near Kamla the new building is to  be eon- 
Market outside Ajmeri Gate) i structed is partly vacant and 

partly squatter. T h e  old struc- 
ture has to be demolished 
before the new building can be 
raiscd. There is no response 
against the tenders invited by 
the CIWD because the site is 
losated in a densely populated 
locality and difficulties exist 
in the transportation of material 
for want of free access to the 
site of the construction. Efforts 
are being made to fix up  con- 
tract. 

Estimates for construction of 
Tahular Structures (Temporary 
I<norn.;) on the present site near 
K m l ~  Market have alro been 
prepared and sent to the higher 
authorities for accordin : 
sanction. 

Ilstirn,~te\ for construction of 
?'.~hui.~r Srrurtu~rs  (?'cmrorary 
R(umc) on the prrsenr site at 
Iiam I.lla Ground hare heen 
wnt to thc higher nuthorlties 
for .tccordinr: smnion .  



'The Committee suggest that Government should shed this attitude cE 
complacency in the matter of housing school children in tented accom- 
 noda at ion for an indefinite period and draw up a phased programme for 
providing permanent structures. In the meantime, the Committee would 
commend to Government two lines of approach: 

( i )  Government may utilise the services of research organisrition.5, 
particularly the National Buildings Organisation, in order to 
devise a reasonably cheap but adequate shcltcr for school 
children till a permanent build~ng is raised. The structure 
may be such as could be utilised at another slte when the 
permanent building comes up. 

(ii) Government should make a sustained effort to rent accom- 
modation to house schouls whcr: Government have either 
been unable to acquire a suitable site or where a permanent 
building is not lihcly to bc constructed in t!ic near future. 

In this context the Committee feel unhappy that the .4dministration gavc 
up their efforts to rent accommtdation for school after making an effort 
once in 1962 by insertion of an advertisement. It is common howledge 
that not a small number of private schools in Delhi are housed in rented 
accommodation and therefore the Committee see no reason why Gnvern- 
ment cannot find suitable rentxl accommodation to house thcir t;chools. 

(S. No. 4 Para 1.14). 
Artion T* 

The observation of the PAC has hecn noted and Delhi Adnlinistration 
asked to draw up a phase propamme for construction of pcrmancnt struc- 
tures for schools. Funds have bcen provided in the Fourth Plan for 
construction of school buildings. The National Buildings Organisation 
have prepared standard designs and arc doing research work continunu\ly 
for reducing the cost. The Dclhi Administration has h e n  asked to con- 
sult the National Building Organisation about plans of school structures. 

Recommendation of (ii has also bcen accepted and Dclhi Adminis- 
tration asked to take requisite action. 

[Ministry of Education & Youth Scrvices O.M. No. F.22-1/69-RSE-5. dated 
29th September, 19691. 

Recommendation 
The Committee also suggest th;tt Government should carmark and 

acquire the most suitdde sitck for whtx~l huildinp in the n w  arcas which 
are being developed in Delhi 5 0  t ha~  the problem of findinp ;I suit;hlc site 
for such schools doc< not ariw in future. 

(S.  No. 5-Par;~ 1 15) 



Action Taken 

The recommendation has been accepted and Delhi Administration 
asked to act accordingly. 

pinistry of Education & Youth Services O.M. No. F.22-1/69-BSE-5, dated 
26th August, 19691. 

The Committee are keen that the lessons learnt in the running of 
showrooms should be put to gtwxt use by Government in evaluating other 
activities, undertaken at Governmenr expense, in the name of promoting 
exports, so that precious resource\ nrc not dissipated on activities which , 
serve little purpose. (S. No R-Paragraph 2.15) 

The observations/recommendations of the Committee have been noted 
by Government. A copy of this Ministry's circular letter No. 7(6)-  
B&A/69, dated 21 ~t May. 1969-is forwarded herewith. (Annexure). 

3. There is ntl proposal with Government to open any new Show- 
rooms. 



MINISTRY OF FOREIGN TRADE & SUPPLY 

Exhibition Branch 

New Delhi, 21st May, 1969 

' S U B J E C T  : -Thirty Ninth Report o f  Public Accortnfs Committee ( 1968- 
69) (Fourth Lok Sobha)--Rurinin~ of Slion~roorns abroacl. 

The case relating t o  the working of the "Showrooms" maintained by 
this Ministry in foreign countries under the supervision of the Indian 
Missions abroad, was examined recently by the Public Accounts Committee 
(Fourth Lok Sabha). In regard t o  this case, the Committee has oherved  
as under in para5 2.14 and 2.15 of their thirty-ninth Report:- 

"The Committee regret to  note that out of 16 showrooms which 
were opened during 1957-58 to 1966-67 seven showrtwms on 
which over Rz. 23 lakhs were >pent hiid to be closed down. 
Though the Committee do not doubt thc undcrlyins purpose of 
setting up the showrooms, namely. to bring home to the 
countries in Asia and Africa the thin!\ that India makes , ~ n d  
can export, the fact remains that. for want of follow up action. 
the objectives could not in all cases be realised. H;id Govem- 
ment taken care pcritdically to  cvaluatr thc contribution of 
each of the s!wwroom\ teward5 the development of exports 111s- 

u-v i .~  the expenditure incurred on its maintenance, they would 
have come to realiw the imperative necd fol- tither imprcning 
the quality and range of exhibit5 displayed (1;- clt~sing down 
some of the showrooms earlicr. thereby s a v i n ~  the ex-chcquer 
a few lakhs of rupees. The Committee cannot appreciate why 
Government did not avail of the opportunity in 1966 critically 
to review the value of the \howroom at Khartoum vis-c~-r!.r the 
expenditure incurred before commitring themselves for three 
years to  the lease of a new building for the showroom at a rent 
.of Rs. 5,603 per month. 



h Canmittce are keen that tlhe lessons learnt in the running of 
showrooms should be put to good uae by Government in eva- 
luating other activities undertaken at Govemmcnt expense, in 
the name of promoting exports so that precious resources arc 
not dissipated on activities which serve little purpose". 

2. The above abservations of the Public Accounts C o m m i e  are circu- 
lated to all the Sections concerned with activities relating to Exlport PIW 
motion, for guidance. The Officers concerned with the activities the PAC 
has in mind are requested to consider the suggested evaluation and take 
appropriate action under intimation to the undersigned. 

The Committee are glad to note that the trcnd of booking of orders at 
all showrooms except at Lagos and Bangkok, is encouraging. The Corn- 
mittec would like Govemmcnt and the State Trading Corporation to re- 
view critically the working of the %howrooms at Lagos and Bangkok so 
as to evolve a suitable strategy to advance the cause of exports. In parti- 
cular the cornminee cannot ovcremphasise the need for meaningful display 
of exhibits with reference to the requirements of the country and the 
export potential of India. 

(S. No. 9-Paragraph 2.26) 

Action taken 

Government accept the recommendation. The S.T.C. has intimated 
that the Reviewing Committee set up by Government has examined the 
matter at some lcnph and has in their report submitted in July, 1969 re- 
commended that the time ha\ come to do away with showrooms and 
instead, invest the expenditure in new and modern promotional activities: 
topical displays of specific range of products like textiles, shoes, engineer- 
ing items, active participation in exhibitions, trade fairs, India week and 
e a k s  promotion drives supported by catalogues, brochures, etc. The 
Reviewing Committee is, therefore, of the view that it would be better to. 
close down the showrooms in their ex~sting form and instead set up foreign 
omces in relation to local needs felt and proven, m thra stages--pros- 
poctiw stage where thc Manager functions as a roving salesman rather 
than a desk and staff-bound Manager from the very start; scum4 where 
we could probe into the neighhuring countries; and third, open a ful- 
fbdgd office d y  when the country and the area has fulfilled the promise 



and a strong trading base has been built. This recommendation of the 
Re?ewing Committee will be examined by Government and a final reply 
will be submitted to the P.A.C. in due course. 

[F. NO. 24( 1 ) 169-S.T.] 
Dated: 16-8-1 969. 

Recommendations 

The Committee note that the State Trading Corporation is required to 
send quarterly progress reports to the Ministry about the trade promotion 
activities at ~ e s e  showrooms. The Committee hope that Government 
will sub.iect these progress reports to critical examination so as to make 
sure tbat the State Trading Corporation live up to the avowed objective 
of providing a good showroom, a good market study cell, and a good 
business hooking office. 

(S. No. 9-Paragraph 2.27) 

Government accept the recommendation. 

[F. NO. 24( 1 ) 169-S1) 
Dated: 16-8-1969. 

The Committee feel that, if the showrooms are run efficiently on 
business lines it should be possible, before long, for the State Trading 
Corporation to take over the entire financial responsibility for these show- 
rooms. Government should therefore review periodically the working of 
the showrooms in consultation with the Corporation with a view to dis- 
continuing the pant-in-aid when the showrooms become self-supporting. 

(S. No. 9-Paragraph 2.28) 

Action taken 

Government accept the recornmcndation. The future working of the 
showroomc will hc examined in the light of the rcccmmendations made 
by the STC Reviewing Committee. Final d~cision on the recommenda- 
tion will he intimated to thc P.A.C. in due course. 

Ministry of FT&S O.M. No. 7(6)R&Ai69, dated 18th Aupust, 1969. 



FPrtber infornatba Mtd for by the CommiUee. 

Please state what the reviewing committee of State Tradmg Corpota- 
tion has recommended in regard to the financial assistance to be extended 
by Government to State Trading Corporation run showrooms. 

Reply of Government 

The Review Committee, in its final report, has not made any spacific 
recommendation regarding the question of financial assistance from 
Government for running the showrooms. The Committee has stated that 
an examination of the showrooms that were handed over to the Corpora- 
tion recently and are awaiting a decision on whether to continue them 
or to close down, would show that it would be better to close them down 
in their existing form. According to the Review Gmmittee, showrooms 
are today a concept that has moved on: the Committee has recom- 
mended t h ~  the emphasis should, therefore, be switched over to the 
mndcrn con --nt of promotion through active participation in exhibitions, 
tradc fair.;. "ndia Weeks', catalogues, brochures and topical displays on 
a specific ranee of products. The Committee has made specific recom- 
mendations on canvcrting the showrooms under the charge of S.T.C. into 
Sales Promotion Offi -ts. 

These recommendations are now under consideration of the Govern- 
ment. The questin7 of financial assistance will be decided in the light 
of the decision taken hv the Government on the Committee's recommen- 
dations on the future of thcse showrooms. 

IF. No. 24(1)/69-ST dated. the 27th October, 1969.) 

The Committee would like Government to ensure that where showrooms 
are lt>catcd at places where an office or offices of Export Promotion 
 council^. cxist. s t e p  arc taken to bring ribout coordination between the 
workin!! of these orpniwtions so that duplication and waste are avoided, 
This wcwld nppcar to be pnrticolarlv important since finnncial assistance is 
extcndcd bv Government to the Fxport Promotion Councils dso.  The 
Conimitter wnuld like Gnvernmcnt to examine. in particular. whether at 
p l n c ~  whcrc thc \howrooms exist alonpide of offices of the Export Pro- 
mntkm Councilc, one integrntcd would not serve better the cause of export 
p romdon .  

(St. No.  0-Paragraph 2.29) 



Action Mra 
Government accept the recommendation. The State Trading Corpora-- 

tion proposes to have consultations at regular intervals with Export Pro 
motion Councils and Commodity Boards for co-ordinatiag theit effort8 £or 
promoting exports of the country. Government will keep a watch on the 
action taken by tbe Corporation. 

(F. No. 24(1)/69-ST dated, the 16th August, 1969.) 

RecommcndPtloa 
The Committee suggest that a detailed procedure should be worked out,. 

in consultation with trade and industry, for the procurement, display and 
return of exhibits. The arrangements should be business-like enough to. 
inspire confidence so that the showrooms can display meaningful exhibits. 
which would be of special trade interest to the country concerned. 

(SI. No. 10-Paragraph 2.31) 

Action taken 
Government accept the recommendation. 

(F. No. 24(1)/69-ST dated, the 16th August, 1969.) 

Recommendatiom 
The Committee would like Government to issue instructions to ensure 

that before summary acquisition proceedings under Section 17 are initiate& 
in future, the properties are most carefully surveyed so that latcr on the 
proceedings are not thrown into jeopardy. 

(Sl. No. 14 Appendix-Para 3.1 3) 

Action taken 
Instructions have been issued to all concerned. 

The Committee cannot help feeling that the whole case has been 
handled by Government in a lackadaisical manner. Consecutively on three 
occasions, in 1961. 1963 and 1966, Government gave notices to the tenant 
to vacate the premises ranging from period of 15 days to 3 months. which, 
according to Government's own admission, could not be considerad 
reasonable. After the last notice served in 1966, no lease deed was 
executed with the tenant who w x  allowed to continue. The question of 
an alternative use of property has also been hanging fire since 1960. 
According to information given to the Committee. a decision is likely to be 
taken on this point by 1970. 

IS]. No. 18 of Appendix (Para No. 3.26) of the 39th Report 
(4th Lok Sahha).? 



The observations of the Public Accounts Committee have been noted 
and step; art being taken accordingly. 

Recommendation 

The Committee are unable to understand why the question of finalisa- 
tion of the lease deed and the rent to be charged from the lessee were not 
decided for ovcr two year\. The Comniittec expcct Government to draw 
the necessary lessons from their cxperiencc in 1960, 1963 and 1966 and 
to ensure that all fornialities including the execution of the lease deed, issue 
o f  notice etc., are settled wcll in advance, so that Government do not face 
any difficulty in getting the premises vacated by 1970 when they would be 
needing them. 

IS. No. 18 of Appendix Para 3.27 of 
39th Report (4th Lok Sahha).] 

Action Taken 

Yeccstarg det.iil\ in thtc hchalf hi~vc hcen worked out and arc being 
chcchccl up to enable action to he tinaliwd in time. The Public Accounts 
(ornmittec wil l  bc infornicd of the final action taken in the matter. 

IDcptt 0 1  \\'oil.\. Houvng & Irrhnn Development O.M. No 5 ?/69-BT., 
dated thc 17th October, 1969.) 

Recommendation 

The Comnlictrc consider thnt the 1.m of Rs. 1.35 lakhs that arose out 
of the dclay in the ;~llomcnt of \hops in these five markets was largely 
avoidable. In the ca\c c r f  two of the marliets, where the delay was caused 
by the failurc to fin:ilisc the tr;insfcr of those markets to the l x a )  body, 
thc Comniittec feel that Government could well have asked the Director of 
Fstates to t:&c ovcr the ni:irkct$ pending n decision on the issue of transfer 
of thcsc markets. The Committee also noticc that the question itself was 
raised by G.wernnicnt with the local iwthority only after the markets had 
hccn constn~ctcd. Similarly, in thc ~ i s e  of thc other thrce markets where 
thc dcl ; ,~  in allotment wns C ; I U \ ~ J  by non-receipt of the list of squatters 
frclm thc Inca1 iiuthority, thc list.; were callcd for by Govcmment only 
about the timr lhe niarkt.t% w r c  coniplct~d or thereafter. The Committee 
are \inahlc to apprccintc ,\hv Govcrnnicnt c.wld not initiate action well 
k f o r c  thc completion of rhc markets. 
24R6 1 S.-4 



The Con~mittee note that, for the future, Government have decided t o  
allot shops in markets on the tender system and that, to avoid delay instruc- 
tions. have been issued to have action initiated sufficiently in .advance of 
the c~mplet ion of the markets. They trust that these instructions will be 
strictly followed and instances of thc type that have come to their notice 
will not recur. 

[(S. Nos. 19 6: 20) (Paras 3.37 and 3.38) of Appendix 
to  the P.A.C.'s 39th Report (4th Lok Sabha)]. 

Action taken 

Necessary instructions (copy cnc lxed)  h a w  again bccn issued to all 
concerned to initiate action f x  nllotment of shops cuflisicntly in advance 
of the completion of the nirirk~x so that there is no delay in :tllotment and 
consequent loss of revenue. 

[Dcptt. .jf W.H.8iU.D. O.M. No. 5/3 69-Bt, tl:rtcd 5-6-69.1 



MINISTRY O F  HEALTH, FAMILY PLANNING AND WORKS 
HOUSING AND URBAN DEVELOPMENT 

DEPARTMENT OF WORKS, HOUSING A N D  URBAN DI:VEI.OPMEN? 
DIRECTORATE OF ESTATES 

No. 1301 1 (2)/69-Pol. I 

A copy of Paras 3.37 and 3.38 of thc 39th Report of the Public 
Accounts Committee (4th Lok Sabha) regarding delay in allotment of 
shops and consequcnt loss cf revenue is forwarded for information. 
Action should bc initiated sufficiently in ;tdvancc of the completion of the 
markcts for allotment of the shops so that there is no delay in the allot- 
mcnt and no shop lies vacant. Thesc instructions should be strictly 
followed. Serious notice will be taken for m y  lapse in this regard. 

2. The Chicf Engineer, C.P.W.D.. concerned will intinlatc to the 
Dircctoratc of Estates sufficiently in ;tdtf:lncc the likely timc of con~plction 
of markets t3 enable the lattcr to take appropriate action in time. 

Jt. Sccy. to thc Govt. of India. 



RECOMMENDATIONS/OBSERVATlONS WHlCH THE COMMITTEE 
DO NOT DESIRE TO PURSUE 1N VIEW OF THE REPLIES BY 

GOVERNMENT 

Recommendation 

The Committee are surprised to  find that. after the date on which the 
Land Acquisition C o l l c c t ~ r  purported to take possession of the land, muta- 
tion entries in favour of some of thc landowners wcrc n u d e  in the revenue 
records. The Committee would like Govcrnnicnt to  investigate the 
matter. 

(Sl. No. 1 2  .Appendix--Para 3.1 1 ) 

Action taken 

Further information 

This is in continuation of ~ h c  earlicr note of this Department \t:itinc 
that the n,:ittcr \WS being invcstigatxi Thc Dclhi Admini5tratinn. a t lo  
initiated the acquisition proceedings in rcspcct of thc land. h;i\c \incc 
invcstipted the matter. A copy of d.0. lcttcr No.  X390-9 I /[.,ah., d;& 
the 3rd September. 1969 received from Shri R. N. Tandon. DCprlcy Con]- 
missioner. Delhi in this regard ~ togc ths r  with i t 5  English t r ; ~ n s l ; ~ t ~ n r ~ )  is 
enclosed (.4nnewure\ I and 11). 





A N N E X U R E  I1 

(Ori~itzal in Hindi) 

Deputy Commissioner, Delhi 

D.O. NO. 8390-91 /LAB. 

Doted 3-9- 1969 

My dear Chaudhuri, 

Please refer to your D.O. letter No. 912 '69-L11, dated the 19th August, 
1969 regarding para (3.1 1) of the 39th Repon  (1968-69) of the Public 
Accounts Committee in respect of acquisition of land in village Moham- 
mcldpur Munirka. 

7 .  I have got the matter examined and find that the acquired land 
was transferred in the name ,,f the Ministry of Works on 4th Dcccmbcr, 
1959. 4th .4pril. 1960 and 7th December, 1960 hut the transfer cntrics 
were not approved. because in thc Case No. 3 1 :  59 of Shri A .  K. Ghatok 
Vs.  Government, the Judge decided that that thc rclatitvc Notifieatton was 
illegal. The land in question. which was to bc transferrcd in the n:imc 
of the Government was transferred and approved in favour of the prc- 
vious owner of the land. It appears that the transfcr \\.a\ piven cffxt  to  
due to carelessness of the Patwari as at that time it a.x\ not mentioned in thc 
records that the transfer of the land waq pending approval in thc name of 
the Government. The question of taking action against th;. P;~tw:~ri i \  
being considered se'parately. 

It w ~ l l  be appropr~ate to  ment~on hcre that the trmsfer r n t r m  :~pprov- 
cd In the m m e  of the prevlou\ land ouner  does not affect the unl~mltcd 
n r h t ~  2nd n a n c r s h ~ p  of the Government on the acqurred Innd bcc,~:rw the 
R e ~ c n u e  Officer\ h w e  to make the cntrre5 to kcrp thcrr r c ~ t ~ r t i \  cornplctc. 
and that the transfer entrte5 do not vc\t ,inv r~chtq In hrm rn v how name 
Ihe cntrles are m:ide Thc transfer order\ ,ire not lcr:rl nr~1i.r. 

Yours sinccrcly. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATlONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 
HEQUIRE REITEMTION 

Recommendadon 

The Cxnrnittee regret to  note that, out of 16 showrooms which were 
opencd during 1957-58 to 1966-67, seven showrooms on which over 
P.s. 23 lakhs were spent had to be. closed down. Though thc Committee 
dn  not doubt thc underlying 'purpose of setting up the showrn3ms. namely, 
11, bring home to the countries in Asia and Africa thc things that India 
nmkes and can export, the fact remains that, lor want of follow up action, 
the objectives could not in all cases be rcalised. Had Government taken 
care periodically to  cvaluatc the contribution of each of the showrooms 
towards the devclopmcnt of  export5 ~iv-rr-r . i .c .  the expenditure incurred on  
its maintcnancc. they would have conic t o  realise the imperative need f j r  
either improving the quality and range of exhibits displayed or  closing 
down some of the showrooms earlicr, thcreby saving the exchequer a few 
I:lkhs of rupecs. The Committee cannot :ipprcciatc: why Govcrnment did 
not a w i l  o f  the opportunity in 1966 critically to review the value of the 
showrooni :tt Khartoum \ .i\-ti-tpic the cxpenditurc incurred before commit- 
ting themselves for three vc:irs to  the l e : ~  of a new building for the show- 
room at rent of Rs. 5.603 per month. 

(S.  No. 8-Paragraph 2.14) 

.4ction taken 



The C~mni i t t ce  would like government to ensure that Government 
ran-showrooms in Kabul and Bahrain d o  dot become, expensive museum 
pieces and impose an indefinite liability on  Govcrnment. Government 
should ensure that the range and quality of exhibits in  these showrooms 
serve the underlyin~ purpose of evoking interest in India's manufactures, 
thereby improving export prospects. Government should, in accxdance  
with their policies hand over the running of the Showrooms to the State 
Irading Corporation at the earlicst op'portune time. 

(S.  No. %-Paragraph 7.16) 

Action taken 

Thc recommendnti Ink of the ~ o m n ~ ? t t e e  h3t.c been notad by govcrn- 
mcnt. 

A s  regards thc showrooms at Kabul, Rahr;~in and Cairo which arc 
still being managed by Government. final &.cision regarding c1:wre or 
transfer will be taken soon. 

Further information sought by the Action 'Taken Sub-Committee of the 
P.A.C. 

( i )  When n final deci\inn rc.garJiiiG tiic showrxvn, ; I t  Kahul. 
Bahrain and Cairo a i l 1  h t  taken. 

(iii ) 4 1 ~ )  furni$h a dctailcd not< indicating thc ri.p of offict.rk 
who \;sited ~hnaroorn .  at Kabul. Bnhr:~in and Cairo during the 

last thrce ye:ir\ and thc  nature of action taken on thow 
reports. 

MIXISTRY'S REPLY 

( 1 1 )  Thc Ouc$twn whcthe~ thc 5hournonl at C , \ ~ r o  \hould hr conti- 
nucd or not brmp exarnlncd bccpinr In wcu thc I.tct that the 

fore~pn trade of I' 4 R ic on Grrvcrnnlent to Government 
back 



(iii) Two senior officers of this Ministry viz. Shri Raghbir Dyal 
(Joint Director) and Shri P. K. Samal, (Joint Secretary) visit- 
ed the showroom at Cairo and Kabul in November, 1968, and 
October, 1969, respectively. 

A note indicating the pAnts in rcs'pect of Cairo showroom brought 
out in Shri Raghbir Dyal's report which is under consideration 
tion of the Government, is enclosed. (Annexure). 

The showroom at Kabul was visited by the undersigned only a few 
days ago and a further note will follow. 

[O.M. No. 7(6)-B&A/69 dated 1 - 1 1-69.] 



ANNEXLIRE 

Note ~howing points brouglu out in Shri R ~ g h b i r  Dyal's Report on Calm 
Showroom 

Shri Dyal has reported that thc Trade Centrc. at Cairo is a good ins- 
trument for promotion of our exports provided i t  is run on  pr.lpcr lines 
3 y  efficient and experienced staff. H e  has mentioned in his report that, 
during India's 'participation in the C a m  1ntern;rtional Trade Fair in 
October/Novembcr, 1968, it was discovered that India has great prospects 
for exporting its engineering and industrial items to U.A.R. Even though 
on account of limitations of space. it  may not he possihlc to display :I 

long ranse of  heavier items at one time. the Trade Centrc, according to 
Shri Dyal. has an ideal location and i \  sui!:~hlc f ~ ~ r  d i y l a y  of enginwring 
products. While agreeing that thcrc arc >nlY a few trading orpanisations 
in L'.A.R. authoriscd to  make purch;isc of items from abroad. hc has 
stressed that it is the actual users who reall\ intlucncc zuch purch;~sc%. The 
modrts-operar~tli for p r ~ m o t i o n  of our product, nhich could find a market 
in [T.A.R.. according to him. \ h . ~ ~ l d  bs thc d:splay of these items at the 
Tradc Centre and also loanin: of somc of t h c x  to thc actual uscrs for  t r id .  
Shri Dyal has added that the T r x k  Ccntrc \hould a l w  nrrnnfc for the 
demonstration and operation of the itrnls on display in ;~ddition t., dl\\c- 
rnin:it;on of literature and detailed information of the product\ in Engll\!i 
and Ar:ihic. His view is that the Trade Ccntrc at Cairo \hould hc allowed 
to continue functioning under cfficicnt and cxpcrienced staff. 

Recommendation 
The  Committee consider it unfortunate that Government did not 

examine the qucstion whether the land could be treated as waste or arable 
and  whether Section 17 of the Act could be resorted to, in the light of the 
nhiection raised by the landowners that the land had hecn developed. 
Whcn the matter subscquently went to court. one of the factors that court 
took into account. while decreeing aeainst the acquisition proccedings. was 
th: f ~ t  th:~t the land had hcen developed and could not therefore halrc 
h w n  cntecoriscd as waste o r  arable. 

IS1 yo.  11  -Para 3.7) 

The Committee a h  nntc that. after the acquisition notifications were 
i r ~ u e d .  treatinr the cntirc hnd as waste or ar:ible, Government withdrew 
from rhc wove of the acquisition cert:tin piece5 or land on the pround that 
t h v c  wcrr  h~rilt-up are25 T h k  n m l d  indicate that the proccedinp were 



not initiated after a thorough and meticulous survey of the properties 
affected. The Committee would like the responsibility for this lapse to 
be fixed. 

(Sl. No. 13-Para 3.12) 

Ation taken 
It appears that the fact whether the land was waste or  arable had not 

been vcrilicd by physical inspection at the time the acquisition proceedings 
wcrc initiated. However, on the basis of information then available to 
Govcrnn~cnt, the entire land was taken to be waste or arable. Only on 
rcccipt of scprc\cnt;itions from certain landowners, after issue of the 
ntltil~c;~tions, thC 1;ind was phytically inspected. Certain lancls. which wcre 
found to bc not u-axtc or ;~r;iblc. wcre withdrawn from acquisition. 

'l'hc oliiccr uho h;id suggc\tcd the acquisition of thc entire area under 
Scction 17 of thc Land .i\cqui\ition Act. 1894, retired from Government 
s ~ ~ : . \ k c  nlany yc;ir\ buck and IS now no more. 

Recommendation 

The rcvwnittrc \vclliltl like to hc infnrmcd in due course nbout the 
outcome of thc proc~cdingu initi;itcd in thi$ hchalf. 

(SI No 16 Appendix-Para 3.16) 



Action tnken 
The Special Leave petition filed by Government has been dismissed by 

the Supreme Court and Government are now considering what further 
action should be taken in the matter. 

Recommendation 
The Committee reserve their comments on other aspects of this 

acquisition in view of the fact the matter in sub-judice. 
(SI. No. 17 Appendix-Para 3.17) 

Noted. 
Action taken 

Recommendation 
The Committee are concerned to find that the C.P.W.D. incurred 

expenditure on works executed by it for outside partics in excess of thc 
deposits received from these parties. It is also regrettable that in some 
cases the Department is not able to say whether the expenditure was 
incurred after obtaining specific assurances from the parties that they 
\vo~~ld meet such cxcecs expenditure. The Committee notc that the 
amounts to be realised from local bodies are particularly large and would 
li'hc specdy 3teps to be takcn for their realisation. 

(SI. No. 22-Para 3.55) 

Action taken 
As regards the recovcry of the dues from the local bodies, the largest 

an:ount recover;~bic is from the N.D.M.C. As the P.A.C. have already 
becn informed. the N.D.M.C. have linked the payment of the dues with 
thcir. own claims against the C.P.W.D. which remain to be settled. With 
a r,iew to clearing the outqtanding amounts on both sides it was decided 
tha: the account\ of both the C.P.W.D. and the N.D.M.C. should be 
examined by a team of auditc1r5. one from each side. The Accountant 
General, Comm.erce. Works & Miscellaneous was requested to make 
available the service5 of a suitnblc Accounts Officer to act as auditor jointly 
with the Examiner oi the Local Ofice Accounts of the N.D.M.C. for adjust- 
in, the claims and counter claims between the N.D.M.C. and the C.P.W.D. 
The Comptroller 8r .4uditor Cieneral of India has recently sent a panel of 
thrcc namcs from uhich one namc is being selected and the work of joint 
verification of account will then prtxeed and will be finalised as early as 
poc\ihlc. A5 regards other parties. notes against Serial number 23 may 
kindlv he pcruwd. On the sub.;tantivc issue involved. instructions are 
heinr issued to the C.P.W.D. to keep 3 constant watch on the progress of 
expenditure on deposit works and to take timelv action for obtaining 
further deposits from the concerned parties depending on the actual utilisa- 
tion of earlier deposits and estimates of additional requirements. 
[Dcptt. of Works. Housing & Urban Development O.M. No. 513169-BT., 

dated the 2151 August, 1969.1 



The Committee note that the Department is taking steps, in consulta- 
-tion with Audit, to furnish audited figures of expenditure to the parties so 
as to realise the excess amounts spent. They would like to be informed 
about the progress made in this direction. 

(Serial number 23-Para 3.56) 

Action taken 

A statement of account has been preparcd and scnt to Audit for 
verification in respect of the following public undertakings: 

1. Hindustan insecticides Rs. 17,876-93 
2. National Physical Lab. Rs. 2,274.24 
3. 'Clnivcrsity Grants Commission Rs. 20.204-30 

Thc figures in respect of thc remaining parties to the extent of 
Rs. 5.18.650.17 have been got verified from the Audit and the demands 
have been prefcrrcd afainst the various partics. Thesc demands are being 
pursued vigorously with ;I view to get the payments clearcd. 

As reyards the recovery of the amount (Rs. 39,927 '-) from Janapnth 
flotels. i t  has since hecn vcrilicd that thc amount now outstanding is 
Rs. 9.039.75. Efforts arc being made to realiw this amount from the 
Hofcl authorities a\ cxpcditiously as possible. 

[Dcptt. o f  Works. 1-lousing & Urhan Dcvclopmcnt O.M. 110. 5 '3/69-BT.. 
clntcd the 2lst Aueurt, 1969.1 

Recommendation 

Thc comniittcc. \iould likc to i m p \ \  upon Government that excess 
expenditure. whcthcr incurrcd on behalf of privatc parties or Govcrnnicnt 
ui~dertnkingc. ccmftitutc\ an unauthoriscd advance of Government moncy. 
The Committee would thcrcforc likc Covcrnmcnt to consider whether in 
such cases. if tlcpo\it\ to makc good the csccc;s are not forthcoming, 
intcrcst should not hc chargcd. 

(Serial No. 24- par;^ 3.57) 

Action taken 

In the case of local bodics such :IS the N.D.M.C. and the D.M.C. as 
well as the Delhi Electric Supply Undertaking the deposit works are carried 
out an a reciprocal basis. Therefore if the C.P.W.D. insist on payment 
of interest in the case of the local bodics. thcy ~vould in turn he liable to 
pay interest to them on expenditure in excess of the amounts deposited. 



It may also~son~etimes happen that the amount deposited is in excess of 
the actual expenditure incurred, in such cases the parties concerned may 
claim interest on the balance amount deposited by them. However, the 
nlattcr is being further examined in detail in consultation with the Ministry 
of Finance and a further report will be submitted to the Public Accounts 
Committee. 

[Deptt. of Works. Housing & Urban Development O.M. No. 5/3/69-BT., 
dated the 21st August, 1969.1 



- - .  
CHAPTER V 

RECOMMENDATIONS/OBSERVATlONS IN RESPECT OF WHICH. 
GOVERNMENT H A V E  FURNISHED INTERIM REPLIES 

Recommendation 

1.23. 'l'he Committee note that grants aggregating Rs. 1 a 0 1  lakhs given. 
hy Govcrnment and the University Grants Commission to the institution were 
found to have been misapplied or misappropriated. The misapplication o r  
misappropriation was suspected by the University concerned in i)ecember, 
1964 and got investigated by them in February, 1965, but the University 
Grants Commission bccame aware of the position for thc first time only in  
April, 1966. This suggests that the cxisting arr :~nymcnts  for liaison bet- 
ween the Commission and thc University Icavc much to he desired. The 
Committcc would like in this conncction to reiterate the rccomrnendation in 
para 3.1 7 of their 14th Report (Fnurth Lok Sabha) that the IJniversity/ 
State Govcrnmcnt, who sponsor grants to c~l lcgec should assume thc re+ 
porsihility for ensuring that such _erants w e  properly utilised and a working 
i!rrxlgcn~cnt in this regard should be evolved by Government in conwlta- 
tion with the authorities concerned. The Committcc truct that carly acticn 
to implement this rccornrncndation will be takcn. 

(S.  No. &Para I . 23  

1.14. The Comnlitrcc itlso n o t i ~ c  that, though thc Univcrsip :idvised 
the University Grunts Conimi\\ion in June. 1966 to initiatc legal proceedings 
and pointccl out specifically in August. 1967 that the p x t y  concerned was 
likely to alicnate his asscts and rendcr prwecdings infructuou~. if they were 
dc1:ryc.d further, G ~ w r n m c n t / t h e  Comnlission h;~ve not so far registered any 
civil or criminal case. 

( S .  No. 6-P;uagrnph 1.34) 

Action Taken 
Purrr 1.73. The recommendations of the P.A.C. wcrc placed bcforc the 

Commission. As desired by the Comnlission thc views of thc Universities 
are being ascertained. Thc matter will shortly be again considered by the 
Commission. It maiy, however, be stated that according t o  usual practice 
the assistance of thc UniversitiesIState Government concerned is immediatc- 
ly sought by the Commission when a case of improper utilisation of grant 
is detected. Such assistance is generally available to  the Commission. 



Para 1.24. In the casc of Shankar College, Yadgiri in accordance with 
-the advice of the Central Ministry of Law. a brief for civil proceedings for 
.recovery of grants paid was sent to the State Education Department with a 
request that the C;W may be entrusted to thc Government Counsel. The 
State Government has intimated that the casc has been handed over to the 
Public Prosecutor and Government Advoc;~tc, Gulbarga for drafting thc 
plaint in consultation with the Registrar, Karnatak University. It has k e n  

decided that an officer of the Commission may visit Gulbarga with n repre- 
sentative of the Karnatak University to assist the Government Advocatc 
and Public Prosccutor. Gulbarga for taking further steps in the matter. 

[Ministry of Education 8r Youth Services O.M. No. 6-1/69 Acc~ .  I t .  
dated 26th AuLrmst, 1969.1 

Further Note 

Para i.24. .4lthou_ch, thc above rccomniendstion of the Co~i~mittcc, 
taken by itself. concerns only the infructuous gr:mt\ I-ccovcrahle 11\ t 1 ~  
U.G.C. from the ShanLar Collcse. Yad~iri .  dcfercnce~ haw hecn niird~. in 
the body of the Comniittcc'\ Kcport to thc rcccwcr!, of the infructuous 
grants paid by thc Ministry to the College under the C ~ I I I P U S  Works Pro- 
jects Scheme for the c~n\tructicln of .! Recreation Hall-c row.4uJitoriu1ii in 
the College Campus. 

In Aups t .  196%. thc I3.C;.C. h i d  \cnt to thl. Govtrnrnent of S ~ ~ \ O I - C  
bricfs and copies of relevant p;lpcr\ r-~-g;~~-tling ~ r ; ~ n t i  pilid h \  tlic LT.C;.C. 
as well as the Minim) of Educ;~tion to thc Shanhar C ' o l l c ~ ~ ~ .  l*;~d,giri. for 
entrusting them to the Govcrnri~ent Plcdi.~-.  G : I ~ ~ . I I ? ; I .  for p!cjxtri!lg 11;~. 
draft of the notice to Iw \emc~d 011 the Col1,ye n~,~n;~gc~nent  and fiic plaint 
to be filed in thc Court. 11 ;Ippe;lrs. Ilowcvcr. th;rt ;ill tllc r ~ . l ~ t , . ~ n t  p;lpcrs 
could not be madc ;~vail.ihlr in~nicdi:ttel~ to the Plcadcr as most of t!wm werr 
in the custody of thC C.B.1 K(I\v that the C.R.I. \ccriis t o  have completed 
its investigations and h;ir filcil ;I charge sheet in thc Court elf t5c City Magis- 
trate. Rangalore. o n  2 1 \ I  April. 1969. i t  is expectcd tha! thc rc1cv:lnt r rcord~ 
could be made ;c\~ail;~hl;. for thc in\pcctinn of the Got.crnment P1c;ctlcr-. 
Necessary instruction, ha\-e hecn issued to thc State Govcrnrncnt. thc k ~ r -  
natak University, the I..G C . the S.P.E., ; ! l d  the Gcnwnrncnt Plcadc*r. Gtrl- 
barga, for furthcr progrccsing tbc c:isc nf thc civil procL*ccjinp ;ipin<t thc 
Shankar Col le~c management. The : ~ c t <  o f  the Collqe :Ire also h c i n ~  
ascertained through the State Government 'I'llc Government Plcadcr ha\ 
also been requtxted to adviw on the fca\ih~lit\ t ~ f  filing a conihined civil 
suit by the I!.G.C. and the Ministry for the recover! o f  nionevs duc tc> them 
from the Collcpe. and the estimated cost of filinll nn indrwndent suit by 
the mini st^ for recnvery of Rs. 11 .OM) paid h! i t  ;I*; gr:~nt to the College, 
if it is considered unavoidable. 

(O.M. S o .  31 -21 1 /6R-YS.3 d;~tcd 27th .4upust, 1969) 



59 
1.25. Tht Committee consider that in all S U C ~  cases ~overn-nt/Ub 

trersity Grants Cornisison should: 'press with greater v i w  their CW 
f a  recovery from colleges/institut~ons which have misappropriated the grants 
and initiate necessary legal proceedings expeditiously. The Committee also 
consider that in such cases, the Ccntral Bureau of Investigation should in- 
vestigate the matter with a greater sense of urgency to facilitate timely action 
being haken. The Committee hope that the C.B.I. report on the sub* 
would become available without further delay and that, on its receipt, Gov- 
ernment would consider not only the question of initiating criminal proceed- 
ings against the college authorities for misappropriating the money but also 
decide what action should bc taken against the engineer and chartered ac- 
countant on the basis of whose false certificates grants were sanctioned by 
Government/Univers~~y Grants Commiss~on. The Committee also suggest 
that Government should review in the light of the C.B.I.'s report the general 
procedure followed for the rclcase of Central grants to colleges/institutions 
In order to ensure that such instances of misappropriation do not recur. 

(S. No. 7-Paragraph 1.25) 

Action takes 
Para 1.25. Thc Commission has becn pursuing all such cases with the 

University/Statt: Government concerned. The C.B.I. has informed the Com- 
mission that a ahargc shcct was liled in the court of the City Magistrate, 
Bangalore on 21st April, 1969. The case now stands posted to 18th August. 
1969 for furnishing cop~cc of documents/statements of witnesses etc. to the 
charged persons. The report of thc C.B.I. is not yet available to tbe Com- 
mission. 
[Ministry of Education & Youth Services O.M. No. 6-1/69 Acc~. U, 
dated 26th August, 19691. 

Recommemlatio~ 
3.47. The Committee are unhappy to find that a large number of quar- 

ters in certain Sectors of Ramakrishna Puram could not be allotted imme- 
diately after completion. Apart from the resulting loss to the exchequer, 
this deprived a number of Government servants of a much-needed amenity. 
The Committee find that ths situation arose out of disputes between Govern- 
ment and the local bodm as t o  who should be responsible for financing 
the cost of some of thc civic wrvices for thesc quarters. The Committee 
also note that the Delhi Electric Supply Undertaking in particula wcnt 
on escalating their scale of charges for the provision of electricity supply to 
these quarters. In the Committee's view, the situation was basicdy causcd 
by the lack of resourcc5 with the local bodies. The Cornmi- hope that 
this matter will be examined by the Commisison of Enquiry which is gdng 
into the question of financial resourns of Iwal bodies in Delhi and fiat 
2486 L.S.-5 



G-nt will on the basis of such examination, come to an early deci- 
sion on tb exknt to which these authorities will be responsible for the pro- 
vision of civic amenities in Government colonies and the manner in which 
thay are to ,be helped to provide these amenities. In the meaulime, the 
Committee consider that it should not 'be beyond the ingenuity of Govern- 
ment and the local bodics to work out a realistic arrangement by which 
supplies of water and electricity could be synchronised with the plans for 
comtFuotion of staff quarters in Government colonies in order to obviate loss 
of Government revenue and hardship to staff of the nature mentioned in 
the Audit paragfa*. (S. No. 21-Paragraph 3.47). 

Artion Taken 
At every stage during the construction of these quarters, the programme 

of construction had been made known to the Corporation and the Delhi 
Electric Supply Undertaking and thcir commitment to provide the necessary 
services had been obtained. Thc progress of thesc works was reviewed 
periodically along with their representatives. Meetings wcrc also held by 
the Secretary and the Joint Secretary of this Ministry with their representa- 
tives to expedite matters. The Central Public Works Department had thus 
been making efforts to have close co-ordination with the local bcldics, but 
due to lack of resources with these local bodies, as already stated by the 
Committee, they tailed to keep to their commitments. 

The Morarka Commission. sct up to go into the financcs of the Dclhi 
Municipal Corporation and the Ncw Dclhi Municipal Committee with a 
view to determine the financial relationship between the Governnlent and 
these two local bdies ,  were also requ~red to go into the question whether. 
if the financial resources are inadequate, the inadequate should he madc up 
by increased grants in aid from the Central Government or by placing further 
resources at the disposal of the local authority concerned. The Cor~lmission 
have got m e r e d  this point in the interim report submitted by them. The 
final report of the Commissioa is still awaited. After the final report is 
received, Government will take further action in the light of the recornmen- 
dations of the Commission. 

m p t t .  of W.H. & U.D. O.M. No. 5/3/69-Bt. dated 20-8-1969.1 

NEW DELHI ; 
22nd December 1969 
1st Pama 1 891 (S) 

ATAI. BIHARI VAJPAYEE, 
Chairman, 

Public Arcounts Comrnlttre 



APPENDIX 

SL No. Para Ministry/Department 
Concerned 

- 

Summary of RecornrnendationsiConclusions 

I I - 3  A11 Ministries The Committee hope that final replies in regard to those recommendaticns to 
which only interim replies have so far been furnished will be submitted to 
them expeditioudy after getting thcm vetted by Audit. 

The Committee will now deal with action taken notes received on scme ofthe a 
recommendations. CI 

2 r . ro Ministry of Education The Comrmttee find that not much headway has been made in the utili- 
sation of plots acquired by the Delhi Administration for the construction 
of buildings for schools. When the position was last examined by the 
Committee, construction had not started on ro out of 17 plots, of whlch as 
many as 6 were under occupation by squattersltenants. The position now 
is that on 6 out of the plots construction has not yet commenced, 4 of the 
plots being still under occupation by squatters and tenants peading alter- 
native allotment to them by the Delhi Development Authority. The 
Committee would like this question to be settled without Authes delay. 
Building work on the other 2 vacant plots sohuld be undertaken speedily. 

Do. or the future, the Committee trust that selection of sites fbr construction 
of schools would be most caref'ully made, having regard to their location 
and the prospects of getting vacant possession thereof, plots w~thout en- 
cumbrances being given preference. 



-- - - - - 

4 I .12 Ministry of Education T h e  Committee also note that at present 35 schools run by the Delhi A d m i s t r a -  
tion are still housed in tents and that buildings are under construction for 15 
of these schools only. The  Committee trust that plans for housing the 
remaming 20 schools in pucca structures would get underway expeditiously. 

5 1.18 DO. T h e  Committee deprecate the manner in which the case has been processed by 
Government. Though the Committee had earlier impressed the need for 
launchirg necessary lcgal prt ccccir gc with cxpcditlt r .rhe afcets of the 
In'tituticln are still to be asccrtaired and civ11 prcceedings to be launched. 
Thcrc is also no indcatin available abc ut the prcgress of criminal proceed- 
ing'. T h e  Committee wnuld like action on all these ccwnts to be expedi- 
t i c u l y  taken and a procedure to be evolved to cnsure that w c h  delays do not 

recur. E 

I n  paragraph 3 17 ot'rhcir 1:ourteenth Repwt (Fourth Lnk Sabha), the Com- 
mittee had rccc~mmcndcd that L'nivewltics/ Statc Gc ven.ment s who sponsor 
grants to ccxllege shl.luld assLme the respc r slbility fc I er-surir g that such 
grants are prtlperly utiliscd and that a wc rkirg arrangement in this rcgard 
sh,juld be evolved by Gcm~rr~ment .  This  rccc mmendatit n was reiterated 
by the Committee in parapraph I .23 of'thcir Thirty-Ninth Repcrt.Though 
it is ,wer 20 since t h ~ s  recc mmerdaticm was originally made, t h e  
Committee observe that the University Grants Commission is still in the 
proccss of ascertaining the views of the va r i cu  ~ ~ i v e r s i t i e s  ir. the matter, 
T h e  Committee would like the matter to be processed without further delay 
and a working arrangement evolved expeditiously. 

7 I .26 Depafimen t of The  Committee are distressed over the state of affairs in regard to the showroom 
Foreign Trade at Cairo. T h e  showroom was to have been transferred to the State Trading Co, 



poratlon according to a decision taken by Government in February, 1967, but 
due to a dispute between Government and the Corporation as to the personnel 
who should man the showroom, the transfer has not materialked so far. 

Meanwhile, an expenditure of Rs. 6.15 lakhs has been incurred on the 
showroom fiom 196667 to end of 1968-69, with precijous little to show for 
it. The rotational displays held in the showroom have been meagre and the 
enquries received even less impressive, as would be evident frcm the data 
at page 10 of this report. The Committee would like Government to  
examine whether il would at all be worthwhile t~ continue the showroom, 
in view of its record and the fact that the foreign tradet.fU A R IS on Govern- 
ment t s  Government basis. The Ccmmittee see much force in the observa- 
trons of the Revlew Committee of S T C (referred to later on i~ this report 
that 6cshowrcmms are today a concept that has moved n" and that emphasis 
should be sw~tched over t s  the modern concept of promotion through active 
participation in exhrbltrons, *rade faus etc. This factor shculd, in the Com- 
mittee s opinion weigh with Government in ccming to a decision about the 
continuance or otherwise 3f showro(\m at Cairn. % 

8. I 27 eptt. of Foreign Trade The Csmmittee would also like final decisions about the continuance of the 
showrooms at Kabul and Bahrein to be taken expeditiously by Government. 

D?. The Committee desire that Government should take an early decision on the 
recommendations of the Reviewing Committee of State Trading Corporation 
for convertrng the sho~rooms  into Sales Prcmotion Offices. 

to. 1-36 Deptt ofworks Hming At the same time the question offinancial assrsmnce t i .  be provided by Govern- 
& Urban Development ment to the State Trading Corporatlcs for running theshouwoms should also 

be reviewed. 

The  Committee note that the notification issued under the Land Acquisition 
Act fir acquisition of property in this case has been held to be invalid by the 

court and that appeals against its invalidation have been rejected. The Sup- 
reme Court dismissed the special leave petition for appeal, in November 



1968. It is over a year since the Supreme Court delivered the judgement 
and Government have had sufficient time to study all the implications of 
the judgement w d  decide on the further course of action. The a m -  
mittee would like Government to consider in the light of the various 
judgements in this case, whether it would be necessary to regularise the ac- 
quisition of all the 840 acres or only the area which formed the subject matter 
of the dispute in court and in what manner the acquisition should be rew- 
larised. 

The Committee would also likc to be informed of the extra liability for 
compensation that would dcvolvc on Government as a result of any a rmge-  
ments made in this behalf. From the recital of the facts of the case gidkn in 
thc Thirty-Ninth Kcport (Fourth Lok Sabha), it is evident that the case 
relating to the acquisition of these properties was processed at different 
stages by different Dcpanmcnts of Government. I t  is, therefore, difficult for 
thc Gbmmittee to accept that the acquisition proceedings got invalidated only 
due to lapses on the part of one officer who is now no more. The  Committee 
would like a comprehensive investigation to be made to determine the 
lapses that occurred at the various stages at which the case was handled and 
lix wponsibility thercfor. 

1x0 I .39 Dcptt. of Works, Housing The Committee are surprised to learn that Government counsel did not argue 
Br Urban D:vclnpment. the caw in acc ~rdance with the advice of the Ministry of Law. The  Com- 

mittee h i r e  that appropriate action should be taken by Government to 
avoid recurrence of such instances. The Committee would also like to be 
informed of the action takcn against the Government counsel who !Sled to 
abiJc by the instructions/advice given tt, him. 

DO. Thc  Commitrce understand from Audit that the services of an officer from 
the Audit Department have been made available to theCenaal Works Depart+ 



Do. 

Do. 

ment in connection with adjustment of claims and counter-claims between 
Central Public Works Department and New Delhi Muuicipd-Corporati@ 

the Committee hope that adjustment of claims and counter-claims between 
the two organisations would now be expedited. The Committee would 
watch the progress in this regard. 

The Committee note the progress made in verification of accounts in res- 
pect of J e p i t  works executed by the Central Public Works Department on 
behalf of the other parties. The Committee desire that the recoveries due 
from the parties as shown by the verified accounts should be made 
expeditiously. 

The Committee note that the question of charging interest from local bodies on 
expenditure incurred in excess over the amount deposited with the Central 
Public Works Department is being further examined in consultation with 
the Ministry of Finance. The Committee understand that in Tamil Nadu 8 
interest is charged by the Public Health Engineering Department on outlay 

sit works incurred by them in excess of the deposits received from 
The Committee desire that Government should make a 

study of the procedure followed in this behalf by Tarnil Nadu and other State 
Governments and thereafter evolve a suitable procedure.- 
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No. 

A g e  SL Nuns of AqCht 
Na No. WE? 
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Jain Book Agency, Con- 
naught P b ,  New DoM. 

Acmr RM & Sons, h b -  
mere Gate, Delhi-6. 

The Gntral News Agency, 
23/90, Comsught PLn,  
New Delhi. 

-'ic English Book Storo, 
7-L, Connaught C i w ,  
New Delhi. 

hkshrni B w k  Stoce, a, 
Municipal Market, Jmpath, 
New Delhl. 

B W  Brothus, 1 88 Lai- , 
prtrai Market, Delhi-6. 

33. Oxford Book& Stationery 6b 
Company, Scindh H w .  
chmmght P l r e ,  Nsr 
Delhf--I. 

34. Pcople'a P u b l i n g  HOW. 76 
H.nl Jhuui Road, New 
Delhl. 

36. Hmd Ebok H m e .  82, 
Jmpnth, New D e k  

37. BookweU. 4, Smt N w -  36 
hri Colony, Kinglwcg 
Clmp, Deh-9. 

AGENTS IN FOREIGN- 
COUNTRIES 

33. The S c a ~ t u y ,  19rrabllsh 59 
ment Department, Tho 
High Commission of Indis, 
India Home. Aldwych. 
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